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, -Learned counsel Dr.N. K.Singh for
the applicant;moves this appilcation.
Mr.A.K.bhoudhury AddleCeG.S.Ca for the

respondents.i ' S

;;'i In the order déﬁed 13—6 95 in- s
J;d.A.No.197/91 the appellate authority
was directed to dispose of the appeal
within the period of three months. .
Dr.N.K.Singh-has submitted that the
appellate authority has since disposed
of the appeal vide his order dated
23-9-95 Annexure h-15, conflrmlng *he
1mpositlon of penalty. In ths qppllca—
tion the apolicant seeks reliefs against
the impugned orders. mentioned in para=
graph 3 of the applicantion namely,

|Annexures A/12, A/15 and A/le.

Perused the grievances and reliefs
sought for in this application. Applica- fl
tion is'admittéd3LIssue notice’ on the e

i
respondents ‘2 >< x
S

-application should not be q;anted. Writtaen
statement on 6-5 96 ¢ ) %

Requlsltes may be flle within 1

week from to-daye. 5 ~"
M_ 6 f’ﬁg ﬁfw

SV*xlwqadt'aMQ; ¢“vaa,¢n§«#?

Member

None is present. -ritten statement
has not been submitted.

List on 18.6.96 for‘Qritten state;
ment and further orders.

)
Member
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i+ 1846496 Mr A.K.Choudhury,Addl.C.G.S.C is
f present and submitted written statement.
f COpy of-the same may be served on the
- : - counsel of the opposite party.
/] §—C- & ' List for hearing on 17.7.96.
' - : ' Member
/{;;21;(7£% CAJQ - O joe,
/M wlf o Bn0 2340 »n |
/} s —cg- {17.7.96 | Mr A. K.Choudhury.Addl.C‘.G.S.C.for g
- o ' ‘ | the respondents. Ly
| \4/ °;-:-- : . ‘ -~ List for hearing on 14.8.96. ‘
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| 16.9.96. - ' Mr. A.K.Choudhury,  Addl.C.G.S.C. for the~§
respondents. . o
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11.10.96 None present. ‘ '
List.for hearing on'29.11.96. .. |
Member -
trd [
. :
11.4.97 {, | Let the case be listed on 28.5.97 for
> further orders.
Member N < ‘Vice—Chairmap
‘\\ . —
trd ; . )
Fpt
applicantr—prays—fer-a-short—adjournment—on—the—ground-
{Rat—he—has 10 = receive—further—instructions—Prayer
- .
. . -
28.5.97 |ds®Aer Dr . 'N.K. Singh, learned -coutisel . 3 ~ for
_the applicant, is not keeping too well. T_heréfbm,
he prays for, an adjournment of t‘h’is' case.
Mr A.K. Choudhury, learned Addl C.G.S:C.,
has. no - ob]ectlon. -
- LlSt the case on 26.6.97 for hearmg
' Member . : - Vice-Chairman-
nkm ‘ , .
26.6.97 Dr. N.K. Singh, learned counsel for the
appliéant, prays for a short adjournment on the ground
) that he has to receive further instructions. Prayer
allowed. Adjourned till 6.8.97 for hearing.
Me‘rﬁ%ér Vice=Chairman
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The case

.

Member

ﬂo?-vav\

is otherwise ready for hearing.

" Let the case be listed for hearing on 23.2.1998.

Vice-Chairman

Let the case be listed for hearing

Xl —

cn 5.6.98.

. Member

Vice=-Chairman

" Learned counsel Mr.A,.*hmed on behalf

List it on.2-9-98 for hearing.

Member

Vice=Chaiman

2

"N

of Dr.N.K. Singh prays for. short ad;ournmento~
}lrnﬁo}\-c}loudhury, learned Addloc GeS.Co
has ‘no objection.

Mr A. K.Choudhury.learned addl.c.G.s.Cc

is out of station. -

"List on 8.9.1998 for hearin

Member

-~

L4

Vice~Chairman
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8.9.98 ‘On the prayer 'of Dr N.K. Singh,
learned counsel- for the appllcant,.theA

case,lqkadjourned till 11.9.98.

:m - : ) .
. oo . ' : Member .

. Vice-Chairman
. M i
..... i nkm
} 0\\6\
2_11.9.98 On the prayer of Br N.K.Singh,learned
| . ceounsel ‘for the applicant the case is
| | ‘ ’ | adjourned to 27.10.1998.
R . . . B S N N3 . . . .
. \ -

BN .
- | ’ oo Me@r/ | L'
| Y ! ~ Vice-CHairman
o . \;)z | |

WM ,.

| 27-10398 : On the prayer of Mr.N.Ke. !Singh
SR LA _; ‘ 1learned counsel for the applicant case is

o Ao b L | | |adjourned to 6-11-98. o
o " ' © ot e o List on 6=11-98 for hearings! >
R R , %’\é/ |

Vice=Chaifman
- Cm . ]

6.11.98 There is no Division Bench.'

The cobe s /uzat\}r Case is adjourned to 30.11.98.
.\ .

b~ Raatl vty - =28 angmds

\

‘ ~ By Order .
m S v

30.11.98 | Present: Hon'ble Mr Jusfiée D.N. Baruah

) ’ . Vicé-Chairman - _ _
l,. [l_r 7’8’ , ! _ Hon'ble Mr G.L. Sanglyine,
—— ' : ' Administrative Member
B L . B o ’ .
io\? b ‘fj' ( On. the - prayer of Dr N.K.
A éx/v-‘ v Singh, learned counsel for the applicant
S@ « . : the case is adjourned till 2.12.98.
‘\\A‘\ . ' ’ -
Member ' Vice-Ch man

nkm
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Present:

Member

Mem;%r

14=-12-98 - On the prayer of Br.

da on behadpf of Dr .N.K.Singh, learned
counsel for the applicant for short

ad journment. Prayer allowed.

List on 4.12.98 for hearing.

Memger

Vice-Chairman

Hon ble , Mr Justice D N. Baruah
Vice- Chalrman

Hon'ble Mr G.L. Sanlgyine,
Administrative Member

On the prayer made on behalf of

‘learned counsel for the

Dr N.K. Singh,

the adjourned till

applicant case 1is

8.12.98.

[

Vice-Ch&lrman

NI
o

this

flxquvxa,

/

Part heard. Let case be

listed for further hearing on 14.12.98. _

Rl

Vice-Chadirman

N.Ke Singh,
learned counsel appearing on behalf of’
the applicant case is adjourned to

28=12-98 for hearing.
List on 28-~12-98 for hearinge.

Member Vice—Chairmah

1lm



o R aTRR TR e = e e e

a

v

3

R

I e P

S AGK o

@

O.A.No.10/96 .
Notes of the Registry Date ‘Order of fth{:‘ Tribunal 1
h / _ C7‘7 28.12.98 'On’ the prayer made ‘on behalf of
\___,.,_-——-*’7”44%/# - ' Dr N.K. Singh, learned counsel for the
é/m Tten— Sﬁ‘té—; @ . dpplicant the case is adjourned till
! e 1 5.1.1999.

%/1/3 J ’ . - 1
& 19 bo— %
ul.\\ Member Vice-Chairman

nkm
\]
» ‘ﬁ\\?\% |
7///’(74 : ~ | S Ao g2/ 27

T G199 | Lefpren s A e
doi T Za'@ - — é’?kjﬁ\'
R =
2 \ﬂﬂ y
A\ ‘ i D ; ] &

SR Ra] S W RO B ¥ S B AT
' —— ) W\)\\ .
) ey
~
‘ 201 'ﬁlﬁ) /A‘/l/;/?/'-’—-\.’,f/\_ -
' [))/) PN .
5 121.1.99 Heard learned counsel for the parties.
: ) 5‘ 3
2.1 - 9& | Hearing  concluded. Judgement delivered
. Y /Aa ; i ] . ’
(;27, A ‘?\ : . ’ AZ— ‘ in the open’ court, kept in separate sheets.
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NN  CENTRAL ADMINISTRAT IVE TRIBUNAL
| GJRMHATI BENCH : GUYAHAT I-5

O.A. No. 10 of 1996

Date of decision _21.1.99

RIS AL AL YEITS T TR

PET IT IONER(S )

B T

.Shri Roman .Singha

Dr. N.K.Singh, . ‘ ALVOCATE FOR THE

Mr. 13. ghakraborty ' | PET IT IONER(S )
VERSUS ’

Union of India & Ors. * RESPONDENT (S )

Mo A.Deb. ROY.. SLe. CoGnSaCu. ADVOCATE FCR THE

-RESPONCENT (S )

\

THE HON'BLE MR. JUSTICE D.N.BARUAH,VICE-CHAIRMAN

THE HON'BLE | SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

. 1. Whether Reporter§ of local papers may be allowed
to see the Judgement?

2, To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair
copy of .the Judgement?

.4, ihether the Judgement is to be circulated to
the other Benches?

Judgemént deLivered by_an'ble Vice-Chairman.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI' BENCH

original Application No. 10 of 1996.

- Date nof decision : This the 21st day of January,1999.

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman.

Hon'ble Shri G.L.Sanglyine, Administrative Member.

Shri Roman Singha,

S/o Late Debohari Singha,

vVillate-Rongpur(Part-I)

P.0. Rongpur (Part-II)

District-Cachar(Assam) .

Pin-788009 ‘ Applicant

By Adovate Dr. N.K.Singh.
-versus-
1. The Union of India,

Represented by the Chairman, _
Central Water Commission, R.K.Puram,

New Delhi.

2. : The Chief Engineer (P & I),
C.W.C., R.K.Puram, ‘
New Delhi.

3. Superintending Engineer,

North Eastern Investigation Circle,
Central Water Commission,
Shillong, Meghalaya.

4. Executive Engineer,
North Eastern Investigation Circle,
Central Water Commission,

Shilong, Meghalaya. ' Respondents

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

ORDER

BARUAH J. (V.C.).

In - this application the applicant has
challenged the Annexure A/12 Order dated 14th May
1992 by which the applicant was removed from service

by the Executive Engineer, respondent No.4 and Annexure

%é/ : Contd )

i



A/15 order dated 23.9.95 passed by the Superintending

Engineer, Central Water Commission, confirming the
order passed by the Executive Engineer and also
Annexure A/16 order dated 23.9.95 rejecting the

claim.of-theé applicant. The facts are :

At the material time the applicant was
working as Work Sarkar Grade II and postéd af Dhanai-
cherra. The Assistant Engineer of that Division
under whom the -applicant 1was working, transferred
the applicant to work site. However,. he did not

comply with. He remained ' absent. The applicant instead

- approached the Executive Engineer séeking a direction

to allow him to work at same place. -However, the
ﬁxecutive Engineer- did vnot pass any order in that
regard. Besides the  applicant réfuéed tov perform
"Calculation Work" on the ground that it 'was not
part of his duties. He submitted ééveral representations.
As nothing was done the appliéant approached this
Tribunal = .t by ©»  filing ”Original Application
No. 197/91. The said Original ApplicationAwas disposed
by an order -dated i3.6.95 directing the respondents

to consider the grievances of +the applicant and

t

dispose of his representation/appeal. A disciplinary

proceeding was instituted against him. Certain article
of charges with statements of iméutation were serveg
on the applicant‘ and he 'was askéd to show cause
as to why “. . . disciplinary action should

not taken against him. The applicant duly submitted

2Q1’// | Contd...
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submitted his reply. The disciplinary authority

not being satisfied with thev reply decided to hold
gnquiry against him and for that purpose the discipli-
nary | authority appointed an Inquiry Officer. On
conclusion of +the inquiry proceedings the Inquiry
Officer submitted his report finding the applicant
guilty. Thé report was forwarded to the disciplinary
authority and a cépy of the report was also served
on the applicant. The disciplinary authority agreeing
with the findings of the Inquiry Officer found the
applicant guilty and removed him frém service by
order dated 14.5.92 issued by the Executive Engineer,
respondenf No.4. Being aggrieved by and dissatisfied
with the said order the applicant sﬁbmitted‘an appeal

before the Superintending Engineer and the said

appeal was disposed of confirming the order passed

by the Executive Engineer, respondent No.4. Hence

the present application.

2. In due course the respondents have entered

appearance and filed written statement.

3. = We have heard Dr. N.K.Singh, learned counsel
appearing on behalf of the applicant and Mr. A.Deb
Roy, learned Sr. C.G.S.C.

4. Before us . Dr. Singh does not <challenge
the proceeding. He éubmits that - inquiry proceedings
was fairly conducted. However, .punishment was too

L8
harsh and does not commensurate:. with his misconducts.

AEL//// Contd....



J o,
, {J/d/ . ~ -4~ JJ\

Therefore he submits that the matter should be dealt

with - leniently. Mr. Deb Roy on the other hand tries
to eupport ~the action taken by the respondents.
He further submits that the applicant was guilty
of. misconduct in as much as he was 'guilty of sub-
ordination‘which amounts to misconduct. )
5. On hearing the counsel for the parties
and‘ on perusal of the records availeble before wus
we~fiﬁd that the applicant was gﬁilty in sub-ordination
and thereby committed misconduct. However, we. feel
penalty of removal from service 1is too harsh. It
does not commensurate with the nature of misconduct.
Therefore we set aside Annexure-12 Order dated 14.5.92
and Annexﬁre 15 order dated 23.9.95 confirming the
penalty. of removal from service by the Superintending
Engineer. Instead we feel . as.  lesser puniehment
would meet the ends of justice.
6. . In view of the above we direct the respondents
to reinstate the service of the applicant withholding
‘ oL / .
the increments with cumulative.effect for néxt five years. Applicant
~shall  be reinstated as. early as possible at any
rate within a a period of one ﬁonth from the date
of receipt of this order. However, the applicant
shall not be 'entitled to pay during the period from

the date of his removal from service till he resumes

his duty. N

KLy —

Contd...
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7. With the directions made above, the applica-
tion is disposed of. Considering the facts and circums-
tances of the case we, however, make no order as

to costs.

(D.N.BARUAH)
AdministrAtive Member Vice- Chairman

trd

-
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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
' GAUHATI BENCH :: GUWAHATI.

Shri Roman Singha ... -Applicant.

~\fersus -

0.A. Mo, 0 o8,

Union of Indie & Ors .. Respondents.

DETAILS OF APPLICATICN 3 ; L.

1. particulars of the Applicant

i) Name := Shri RomanVSingha.
ii) Father's Neame = - := Late Debohari Singhg .,
iii) Address s Viilage-Rongpur(Part-I),

P.O. Rongpur (Part-II),
District -Cachar(Assam).

2. PARTfCULARS OF RESPONDENTS
.l.'THe Union of"Iﬁdia
Represented‘by the Chairman,
Central Water CommisSion5 R K Pungm
"New Delhi. |
- 2. The Chief Enginée; (p&;)

. L k. Puien—
C.“,a(:_“o ,/\ NeW Delhi .

© 3. Superintending Engineer,
North Easterd Investigation Circle,
Central Water Commission,

_'Shillong , MeghalavYa.

contd...



¥

(

b
=

f o | 4. Executive Engineer,
| North Eastérn' Investigation Cizrcle,
y o ,.. Central Water Commission,

Shillong, Meghalaya.

3. PABLICULARS CF THE CRDER AGAINST WHICH THE
APPLICATION IS MADE :- :

i) Order I\b‘.NEID/l/PF-ll4/92/374O dt .14.5,92
1 . - {Annexure A/12).

. - I '
ii) oOrder No.NEIC/2013/94-95 /Vol-II1 /1937 dt.23.9.95
(Annexu:elA/15). |
iii) Order No.NEIC/2013/94- 95 /vol-II /1935-36
dt.23.9.95( Annexure-A/16).
4. JURISDICTION OF TRIBUNAL:

The applicant declares that the subject metier of

this czse is within the Jurisdiction of the Tribunal.

- 5. LIMITATION:

The applibant further declares that this applica-

tion is within the limitation period prescribed in section-

21 of the Administrative Trubunals'Acf.

6. FACTS OF THE CASE:

29 That , the applicant is a citizen of India having

~—

his permanent place of residence in Cachar district of Assam..

2. That, the applicant joined in service in 1981 as
Khalasi in the office of the Executive Engineer, Central

'Waterchmmission Rongpur and was promoted  as Work Sarkar,

contd...
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3.
grade-II1 and 1then promoted to Work Sarkar grade~II in 1986
and posted under AssttJ‘Engineer, NEISD-V gang and Discharge
(G & D ) site at Pethicherra. The applicant was posted to

different G & D site undef different Sub-Division.

3. That theExecutive Engineer, C.W.C.,NEID-I,

Rangpur%I, Silchar-Q, by offiée' order dsted 21.10.87 modified
the work site on the basis of the report of the Superintending
Engineer , NEIC, Shillong and accordingly sarrangement and'
Teposting of the gtaffs were made . By fhe.same order the
applicant was posted and'transfeired from Chailengtacherra
to below confluence Chailengtacherra '& Lalcherra under the
chargeable héad running and maintenanbe ( r & m) of gang and
discharge ( g & A) site . Tﬁe petitioner.accordingly‘joined

the site.

4. -~ That due to some domestic problems the applicant

- submitted application to the Executive Engineer, NEIF-I,

Rangpur-l,.Siléha} -9, %hrough proper channel for grant of
C/L for five days from 13.8.89 to 20-8.89 (13.8.89 and
20.8.89 being Sunda?,-18.8.89 gazetted holidayv) and for
permission to leave worksite . The Executive Engineer vide
letter No.NEID-I,Estt.12/5825-29 dtd.2,9.89'gréntéd the
applicaht's prayer . However, dué to transport problem the
applicant could not report for duty on the day of joining

before forenoon but could report on the same day at the noon.

-The applicant found absent mark in the Attendance Register

against his name . Accordingly the applicant re-submitted ..
revised C/L application took the Executive Engineer in

charge of the work site who refused to forward the same

contd...
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application’'to the_ExeputiQe Ehgineer;'The applicantts pay
shdary forAthe'mohtb'of August, 1989° was not sanctioned.
thereafter the applicant'éubmitted_a representatmon to

the Exécutivg Engineer for neceséa:y action in'that Tegard by

a registered letter Nb.86l‘dated 20.4.90. ft_may be stated

in,this-cqnnection‘-thét the applicamt was on duty before

his leave period,i.e. till 12.8.89 and he continued to
discharge his duty after he joined on 21.8.89. But the auth-
ority withbeld his.péy/salary fbr'the éntire month'of
August /1989 . |

Annexure A/L is the copy of the

representation dated 18.12.90.
5. . That, the applicant states that , as Work
Sarkar, Grade-II, his duty was to report day io'day water
discharge'in'a'prescribed manhner ., Surprisingly, on 16.11.89,

the Junior Engineerviﬁstrhcted the applicant to carry out

- Date Collecfion Work of which the applicant was not acquinted

to and since‘thét was no part of his duty, the applicant
humbly exprdssed his inability to do the same . Then the
Junior Engineer, by wetter dt. 17.11.89 , inform the matter

.to the Asstt. Engineer, and though the applicant discharged

his normal duties in a Tregular manner, he was marked

absent from 17.11.89 to 13.12.89 and the salary for the

. period was withheld . Regarding this the applicant filed

a Representation to the Respondent No.4-on 21.4.90 and also

filed a reminder on 15.7.90.

Annexure A/2 is the copy of the above letter
dtol?clloag‘ ) }

Annexure A/3 is the copy of the Represéntation
dt 021.4.90‘ o '

contd...
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6. - Thét;'the Respondent No.4 , vide order dt.28.5.90,
transferred and‘posted the app;icant to the Dhahaicherra'
.under NEISO—I,‘Ambassa,'Tripura and the applicant joined the
site'accordingly.‘On 13;11.90,\the .jpnior Engineer declred
that the .gauge and Discharge site at Dhanaicherra-would be
ciosed w.e.f. 15.11.90 and the applicaht was informed that

- his duty petitioner had been arranged at a different sife‘

i.e. at Dhanaicherra reserveir survey.

7o . Thet, the applicant. states that he waé'posted to
Dhonaicherra G & D sit}’ by the Executive Eﬁgineer who was.
~the aqthority competant to charge the posting and since the
lapblicant did not receiye any. such poéting ordef from
the Executive Engineer ', .he could not.leéQe the site and
:waited for a formal order from the Executive Engineer, By the
end of November, 1990, Shri Mukgl Nath, a Khalasi, informed
'thé applicént that the Junior Engineer hgd asked the applicant
to see the Asstt.Engineer, The applicant met'the Asstt.
Engineer , who asked the appliéant to accept his sélary
only for 15 days for the month of November , 1990. The
applicant felt shocked at this @nd he refused to accept the
séme'in as much as he was at the Work:-site the entire month-
and since there was no formal order from the competant
authority regarding change of posting , as a matter of
discipline , he did not change ‘his place of posting . As
;uch , the gpplicant; on 18.12.90, filed a representation
before the Executive Engiﬁeer in the matter stating the

entiie facts and praying for release of his full saiary for

contd. .
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* the month . But, on thet he received no féplieg.

Annexure A/4 is the copy of the transfer

Ord er dt 02805 0900

Ahneere A/S~ is the copy of the representation

|dt.18.12.90. |
8. | ‘That ; the Assistant Engineéf, Ambassa issued
“a letter 4td.17.1.91 to the applicant stating that he
has been informed by the Junior Engineer that the appli-
~cant was stiil absent from duty with'effect'from 16.11.90.
In the same letter the applicant was adV1ced to attend
duty immediately, ot herwise disciplinary actlon will be
t aken ‘against the appllcant from the department . It was

alco mentioned that the whole period was treated as |

unauthorised absent . That after recelpt of the above
letter dtd.17.1.91 the applicant left the gang and
discharge (G &.D) site, Dhonaicherra ahd ré]:;orted to the
office of the Executive Engineer, NEID-I, Rangpur-I
Sllchar- 9 and enquired about the place of his duty/

‘Work site . But unfortunately ‘the Executive Engineer
refysed to state any specific place for the applicant’s

work. The appllcant approached the office of the said
Executlve Engineer or several times to es 51gn him duty
" and indicate the place of his posting/work site .Since
then the applicant was simply roaﬁing‘about in the
office without getting any assignment/work and his pay/
salary since Mov,90 was not sanctiomdd.

9. That, the applicant states that earlier also

be applied for anxearned leave with effect from 12.5.89 to

confd{..
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7.

30 ) 89, suffixing 31.5.89 on the ground of hlc sister's
marrlage . The earned leave appllcatlon s along with

departure and joining report were forwarded by the Assistant

'Engineerrto the Executive Engineer,‘NEID—I.C‘W.C.,Rangpurml,

Silchar =9, for favour of sanction. But the applicant's

pay for the‘bericd of 20 days was not sanctioned . The

“applicant further states that during the period of 43 days,

j.e. from 30.3.89 to 11.5.89, the applicant discharged his

duty at the rate of nearly 19 hours pexr day including.

“Sundays and holidays. During this period the Junior Engineer

and one .casual labourer were on leave from the work site .

The applicant alongwith other two Khalasis performed the

- g& 4) gang and discharge duty '.‘Accordingly the applicant

was =nt1tled to and he claimed overwtlme allowances for the

aid days, but the same was not sanctioned. The applicant:

made representation to the Asstt., Engineer, C.W.C., NEID-IIIV

in the matter but nothing was done on that.

Annexure;A/é is the copy of the representation.

10. - Thatﬂthé applicant states that he has made

representation by a registered letter dt.8.3.91 to the

. Chief Engineer,(P&I) CWC,New Delhi, stating that he has been

=ub3ected to a great financial and physical harassment and

also praying for justice in the matter. Thereafter the

‘applicant sent a remmnder on 20.4.91, but there was no

response on that. _
Annexure A/7 is therepresentation dated
- 6.3.91. ) :
Annexure A/8 is the reminder dated 20.4.91.

contd...
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11, That, since nothing was done in the matter the
bpplicant filed the 0.A.No.197/91 before the Hon'ble
Trhbunal'éeeking relief in the above matters. The res-

pondent s also submitted their written statement . But
durirng the pendency of the above 0.A. No.197/91 the

| applicant was - served with bhargeS—of. Memorandum dated

19.11:91 and also the order dated 14.5.92 issued by the

Réspondent No.3 removing the applicant from his services,

‘The app li cant thereafter fiied application for ammendmeht

of the 0.A. No. 197/91 . The Hon'ble Tribunal was pleased
to pass the order allowing the ammendment petitions and

further order that the applicent shall a composite petition.

12. ‘ That, the applicant Was served with the charges
of Memorandum dsted 19;11.91, The articles of- charges are

that 1) the applicant while functioning as U/s Gr-II during

“the period-ffom 1.9.86 till date , frequently and abruptly

absented himself from his dutlee on several days. without

cubmlttlng leave application and without obtaining ’

permission to lesve the Head Quarter (ii) during the
aforesaid the applicant refused to céfry out instruction:

of the Superior officers to undertake calculation in

 November~- December, 1989 and refuced to move to survey

works in Nbvember, 1990 which amountc to 1nsubord1nat10n

”and_havitual negligences and lack.of devotion to official

duties . The applicant mentions that the charges related

to the period,iong back.

Annexure A/9 is the copy of the above

Memorandum dated 19.11.91.

contd..,
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| 13.. That, the applicant duly submittedhis reply to

9.

the‘ﬁ@morandum of éharge is on 29.11.91 denying specifically
the allegation and naioting the circumstancég . The applicent
steted in his reply that 'he was never absent from his duties
unlawfully . ' | »

Ahhexﬁre;A[gg .is the copy of the above reply
dated 29.11.91. '

14. : That Shri Neeseed Igbal Alvi, Assistant Engineér,
Nbrth__EaEtern Circle, Inv. Sub. Division No.IV, C.W.C.,
Dharmanagar wés aﬁpointed as enquiry_authofity_. The applicant
was asked to apbear before the enquiry  authority for hearing
6n,7.12.91 . The applicant participated in the hearing . |

He was, however, not allowed to be éssistéd‘by any defence
assistance throughout the enquiry proceeding . The purfunctorily

completed the enquiry and submitted his report on 30.4.92..

: AnnexufebA/ll,is the copy of the above report
dated 30.4.92.

15, That it is stated that the enquiry into the
allegéd "Memorandum of charges * had not been conduqﬁed in
conformity with the principles of law and thére has also
been denial éf the principles of natural justice and the

~ applicant was denied aAequéte opnortunity to defend himself
,and the enquiry cénducted_ was in fhe nature of a summrary
triagl. The applicant states that it is the accepted
principle of law that the charged officer is to be assisted

by defence assistance. In tﬁe-alleged enquiry proceeding the
.applicant was not assisted by any defence assistant

throughout the enquiry proceeding.

contd;.. -
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16. - That thereafter on l4.5.§2~theAapplicant was
served with the order No.NEID/1/pr-114/92/3740 issued by the
Executive.Engineer;whereby the applicant was removéd from
éervice”wue,f.'the date of the issue of the order . The
applicant' states that, as wes incumbent upon the Discipli-
nary Authority to allow the applicant to show cause on the
Enquiry Report before the imposition of penalty of removal,
the same Was.nof‘affordéd and the applicant was given no

second show csuse notice.

 Abnexure A/12 is the copy of the order
dated 14.5.92. |

17. . . That ', after receipt of the order of removal
dt .14.5.92, the applicant filed representation/appeal before
‘the Superintending Engineer on 17.7.92 .

Ahnexure‘A/l3 is the:COpy of the above appeal
dt.17.7.92 .

18.  That, the 0.A.No.197/91 filed by the petitioner
came~u§ for hearing and this'Hon'ble Tribunal , by Judgement
aated '13.6.95 disposed of the matter with a direction to

_ the sUperintesding Engineer (Respondent No.3) to hear and
disposed off on @erits the appeal dtvl7.7:§2(Annexure A/13)
filed by the applicant on and also directed to consider
on merits, the grievances 6f fbe'applicant conlined in
the clauses ~I to V of para 7 of the amended 0.A. This was

directed to be done . within a period of 3 months .

Annexure A/l4 is the copy of the above Judgement
dt.13.6.95.

contd- .
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19. . That, thereafter in v1ew of the above Judgement, on
26.8.95 the appllcant was called for a hearing in the office |
lcomplex of NEID-I , CWC IV and' the Executive Engineer was
deputed by the Supe;intending Engineer for the purpose in the
‘}hearing the applicant explained the circumstances in the

| due mahner against the charges. '

20, That, tﬁereafter the aéplicant received the order
No.NEIG/2013/94-95/Vol .~I1/1937 dt.23.9.b5 issued by the
Superintendin§ Engineer thereby dismissing the appeal filed
by the applicant and endorsing the action of the Executive
Engineer in removing the spplicant w.e.f 14.5.92.
' Aggéxure¢A4£§_~is the copy of the asbove order |
dt .23.9.95. |

{

21, That, the appllcant also recelved the order No.
NEIC/2013/94~95/V01 -11/1935~36 dt.23.9.95, issued by

the Superintending Engineer , by which the applicant was
informed fhat the Superintendihg Engineer considered the
grlevances of the- applicant as contained the clauses No.I to
v of para 7. of the ammended O.A NN;197/91 and was pleased
to turn down the contentlons of.the applicant and holding
that the claims of the gpplicant was not maint anable.

=Annexure.A/16_is the copy of the above order
dt ., 223 oé 0.95.

22. o That, the applicant thereafter received the
Oxder Nb; NEID-l/ESTD 18/95/6703406 dt .25.9.95 , thereby
intemating the applicant that he was gramted a revised

- casual leave’for the month of August, 1989 and accordingly'
the held up - salary of the applicant for the month of August,89

Contd...



12,
was-directed to be releasedd and remitted to applicgnt.

- Annexuxre A/17 is the copy of the above order
dt . 25.9 .95 PY

7. GROUNDS

i) | That as the applicant's earned leave application

for the period from 12.5:89 to 30.5.89 having een applied
--thréugh'proper_channel énd same being ferwarded by the
“controlling authority.and the same'hot'being rejected by the

authority the applicant is ent;tled‘£o enjoy earned leave and

as SUCh Re is entltled to pay/salary for the same period. The

actlon of the authorlty to declare the period as ®"dies-non%

is'pad in law.’

ii) That as the applzcant had dlscharged his dutles
during the period .from 30. 3.89 to 11 5.89 ever the duty

time he is entitled to overtime sllowance for the same period.
and the action of the authority in rejecting the same is bad -

in law and liable to be set aside, .

1ii) That as the spplicant attended his duties the
recpondents had no authority to withheld his pay/salary from
17 11.89 to 13. 12.89 merely on ‘the ground that he had refused

— -

to carry out dutles which as not part of his dut1es.
iv) That, as the applicant had not been transfarred

from Dhanaicherrae by the competant ahthority, he could not
move out to any other place and as such he is entitled to be

treated as on duty till he wés.formally transferred and posted.

and as such the order dt.23.9.95 declaring the period as
' a- ,_.-_'f:‘ . - - -
absent from duty in bad in law.

Contd...
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13.

v) - ;4 That the applicant submits that he being trens-

i ferred and posted to Dhonalcherré under NEISD-I, Ambassa,
Tripura, by the order of the Executive Engineer dt.28.5.90.
and_the Executive Engineer belng the competent authority to
transfer and post the applicant, he could not legally report
for duty to any other place on the instruction/order of the
offigg;s‘subofdinate_to_the Exeq&tive Engineer. The applicant

'submifs_tbét_the Exgcutive Engineer is-duty bound to pass the

///%%order to transfer the applicant to any other work site if gang

‘and discharge‘(g & d) site at Dhonaicherra were closed and
the applicant's position regarding the place of his posting
cannot be kept in abyence so as to deprive his pay and
salary. The épplicant submits thét the authority deliverately
caused the applicant a great hardship in violation of the

Service Rule.

vi) That, the applicant submits'that since from
November, 1990, he was not given any post1ng order by the

e - :
authorities , he is entitled to hls salarles from Nbvember,
1990 to-the date on which has dlsmlssaa order was passed
and ex-facie the authority has cOmmitted an illegelity in
denying him the salary for the said period.

vii) That, the applicant submits that the proceedings

commissioned by the authorities agalnst the alelcaﬂt was in

..r) — s

———  —— ——————_

no conformlty to the CCS (CCA) Rules and without affording
the applicant the minimum procedural safe gaurds and as such
the proceedlng was bad in law and the impugned order are

" lisble to be set aside .

Contd...
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viii) - That, under the Rules,. during tﬁs_Ponduct of

prgsgég§ngs, the applicant was entitled to be accompanied‘by
a Defené; witness o} his choice and that being not done, the
proceeding was vilioted by grows illegalily and the impugned

orders of termination is liable to be set aside.

ix) That, the applicant submits that the contempla-
tiom of proceeding by the authority, based on allegation
'relating to periods long back, is bad in law and is liable to

be set zside, on that ground alone .

o x) , That, the applicant submits that the authorities
. committed a grave illegality in completing the proceeding

in a summary way by calling the applicant only for one day
i.e. on 7.,12.91 and as such the proceeding was bad in law and

the impugned orders are liable to be set aside.

xi) That, the authorities committed a greve illegalily
in completing_of the proceeding in hot haste even without
affording the applicant the second show cause after servihg

the Enquiry report and as such the same is bad in law.

- xii) _ That, while passing the impugned order of

: e
removal , the Executive Engineer did not at all apply his
-____...—-‘"0 .
mind to the enquiry rpport and the émpugned order dt.14.5.92
was passed machanically without giving any reasons for his
concurrance to the finding and as such the impugned order of

removal is bad in law and ligble to be set aside.

RELIEF SOUGHT FOR

The applicant seeks reliefs to the effect that
the impugned orders under. challange as mentioned in paragraph

No, 3 be set aside and quashed and the applicant be re-insteted

Contd...
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15.

in serviee with all'COnsequential -benefits and the autho-

rities be directed to pay the applicant all his unpaid

salaries over-time allowances. -

11. Interim order ¢- No éuch'ﬁrayer.

12. PARTICULAR OF I.P.O.
1.p.0. 0. 09 326 pated ... & 17
issyed by Post office at Guwahati.

IS

contd..
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VERIFICAT ION

I, Shri Romon Singha , son of late Debohari
siggha, resident of Rongpur (Part-I), P.O. Rongpur
(Part-II) ,District - Cachar , do hereby verify that

the comtents of paragraphs 1-to 23 are true my
personal knowledge and grounds I to XII  are

believed to be true on legal advice and that I have

not suppressed any material fact.

ﬂowv{ Singho

. 'Signature of Applicant.




ANNEXU RE A1 -

TO, -

The Executive Bnyincer,
NEID=I,CotieCwy
Rongpur=l,5iichal=9.

SUL e Regarding my uuty salary ot August'89 with .
5 duys /= m*uns_: with revise G/L for the
month of August'89,

5ix,

.} am Antdmated that above :otcrred subject

agacribly a3 unf.‘ssr fow L.m.us. 1 procaeded on /b including

prefixed, sufiixed & Holicay wee.fs 1348,.89 t0 204U ob 90

A8 por my §f4 sanctiones by E.is viue letter Mo, MLIB/ Y/

Estte13/5026-29 atd 2nd sep.89 I couldnot attend the ofrice
in time when I came £0 368 at attendance Hegister,vJB

marked absent On 21.8.89 and when A.la. visited for

pu,ment at site oftice on 649,89 Joi, refused ¢k
epplication infront of A.t, in this conngction A.L. checked
my auty period including J.eave pecriod salary ouly (one) 1
Gays lately att.an;l from the leave with
Al.i. letter NOMNEISD=I111/89/End/642=44 AtG .18 49469 blamed
me that I avoided office wecoram, Juscified plea.s,wilc wad
avoiaed oftice gegom;l 1 submitted times & apain fevive /b
1 day lete although Ji o Zoiused My

st agcaptede Again I sulmit Tovise ¢/u

referance 0

A

inciuding Celte LG8
ﬁygliﬁuﬁiea‘iiec n

inciud /i aiony vhis ap. 4 Cataon,
yhis 45 Zor favour i yOus anxt.hc nagaanaky

action with gdable %o af.w 8y ful. menth salaxy &
Auuusf-;‘aih ' | !
yours falthiul:y¥, :
£ ha
Enclos= Revise ¢/L . ‘VW:"";;’“ Singyna, \
“w ;)uﬂatim.- ) L |\\
\
\
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ANERAURYE ﬁ‘z,
NO i hCheLEa/Ct B/ W 1/;57.-158 Dte 37,11.69
i, . - |
The A;-s.,i.dtmt kngineer,

Nr.ISD-ILI. CoW QCQp ' o '
Maingh,t Nelripura. . , ‘

Subg s ’ Lisobey the 1nst:mct..toa by shxi Romon Singha W/s IX.
sik, | ,
' On 16,11,89 I :\.nstfucted to .shgi Romon Singh
wW/$ II to do the déta calculatio’ns‘ work which 'he has
kgotpencidg, but he rofused to do the data galouletlen
work, 50 I marked him abcent £rom duty from 17.11.89
onwary tilil he will not starxt data coloulation work,

iu s L8 for your kind info:mat.cn chd Zurther n/a

from your shd pledse. |

Yousrs fal.h.ully, b

® ¢
SQ/~
HARGHAGAN Shhih
.delbe

G & U site Malciisire, !
Copy to shxi somon Singh w/S IX for 1nﬁom.;,gmn.
8/~
HARBHAJAN SINGH .

K4

’ JQE.
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ANN&‘EUQ A3
TG, ) |

| The kxucutive kngibeer,
i HEID—I, C.ﬂ.cn

Subg b= Regardinr my 27 days Salary for the pericd
£xom 17.11.89 to 13~-12-89.

51K,
with refer to Jebe lotier NO, Lalcharre/Gh b/
367~158/17=11=89 I hereby bring ywur kigd notite a8 unues
~ given few lines for further DECOSsAlLY action piest®.e
' . That 545, JeEe Nsa DOt been taking “Gab® River
veiocity obgesrvat.om from joined at Lialehalra “GaD" site
| when he came from leave issued me above referrea letier
andhe begen to take Bives Velocity dischasge cbservation
with kept attendance Ragister in his gontrel.He marked
absent &t attendance on my golumn period from 37.11.89
cnwaxd upto 13.12.89 tsgal 27 days. These 27 doys salary
checked by A.E. I hove receivad Tespectively these t.uo
month dated on 6,12,89 & 6.1.90 o528 & he7B8l4 Duri.og
above 27 days I nad been atmdnd in-cime at office ard
togeterly went to *GuD* discharie chsasvation site oxcept.
/wnkly rest day ubove pericd s eves slioted dihy
/.xaept’. penaing oalculat.ton. These 27 daya 1 sought attendsue
2&91;&&.’: and apgked to J.E. xnamd ot well geplied he ‘
showed me terrible wored.ex spuie hiyh volumse aduiy with \

v

turn out fron the Ofilcs. S

-in ehortly i was piosonca at oftice & “GuD* \
eit:e although @5, kept attendancs aegisver and Buerred
baem'. on my colmn along checked within 2 month a7 days

Vay sajaly af November & Deceiber 89, ‘
' L

.~ — s, - - i

- . ——t -~ -
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Annexure A/3 contd ucd,

!

Therstore reyucst you specialiy look

soto this matter ana furthey neccaaéry action

Ple -e ulong enable me €0 draw my balance

| pezixi

'ﬁﬁl{ix‘g Qf 'Nwmnbex & mm:’ iag.
: ‘ Youns faitufud.y,
N
a .. Ramon sd.igha
W8 11

"
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: . Lo
7 ’ ' PR Y
L} " "- !
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{ No. NEID/1/Estte20/3440~49
{ ' .
i Govexnment ¢f India
{ Central water Com.issicn
{ Horth Bastern Ivve.Division NoeXs'
P ' | Rongpur parte=l & Silchared :

Dated. 28 ¥AY 1950

OPPICE "QRDER

In partial modification to this office order NoJNEID/1/
#5t£-20/3310-07 4¢d, 2£6-8.90 the fsllowing tranafers are
hereby order with imuediate pffect in puklic interess,

. gl. Name afd Desggnation . From To
, Qe |,

1. Sh.Roinon Singh,.W/sS Gr, 11X Lalcherca under Lhonaicherca

REXSD=YIl under MEISD=) .
- - ! ) L Mblllh. '
24 Sh.Damodhar Singh,W/5-111 Prateyloroy Lalcherra .
~ Cherra undex under ReI8D=]
" NEISD=IV I11,Manu.

. 8G/=
. ' ( Peile AlGQh ) .
' . . Executive Engineer.

Copy tO i=

le the A.E.E.,NEISD No.1IV,CWC,Dharmanagar for information
and necessary action, Shri Damodhar »ingha,v/S Gr.IIIX |
may be ¢irected to resport for duty at Lalcherra - Xg :
site under NEISDeIII 4n place of Dhonaicherrae '
He may be relieved im:ediately. C!
2¢ The BeE.E.,NEISD=III,(vC,Manu for information,
Shri Romon Singh,VW/Jell may be relieved Lmmediately
with the instruction to report hia new .place of .
posting at Dhonaicherra undexr NEISD Neel, AGbLaszZae '

3. Th@ Aelsy WEISD 1OLI,CNC, Anbassa for information. i
4, - Tha 2cchbunte Branch (Divisicnal Office).

3s Drawing Branch ( ~ldQw H
" 6, Personal filee~ 2 copies.
Te Person concerned- J copies. .
8‘ Eatt. 25(- ) /( /’ ad/" ?.K. t‘lﬁgii

Executive Encinaex.
g " S e
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ANNEXURE A/S

( True Copy )

To' H

Theé Exec.tive . ngineer,
NEIDw=1l, CoW.C.,
Rongpur~1l, Silchar~9.

Subie Regardint the salary of MNov/90,

3ir, - : : .
I have thu honour to bring your kind attention that

ag par your letisr No,MEID=1,Estt-20/3404-49 dated 28th may
1990 I have joined at Dhanaicherra 'G&D' sites During troasfer
journey time I entercd in sub-Division office and took proper
advice from A.i. MeISDel, Ambassa, regareding my ‘joining

place. as per direction, 1 joined at Dhanaicherra ‘Cib’ sites '

-~ Although your order has no mentioned proper section.After

2 few mopths J.E, issued me a letter Ho.'CaD' MiK.J./P=3/
90/350=59 and closed the 'C&b' site on 15th Hov/90,aloug
JeEes sCNt Monikunjaéhérra wvork Assist and staff for shifting
every 'Cal' site matorials and shifted all the officials
reglster with materials imcluding attendance register at
Mopikunjacherra 'CeD! sites And cvery staff left the haad
quarter except me. I have no signed at attendence xecister
due to shift, I am strange staying at Dhanaicherra for

your further order, one day suddenly a Khalasi came on
4.12,90 to bring the verbal order from J.E. As per his verbal
order I went at Champagnagar on h re bjcycle at 2,10,00 and
wet Je.Es» along A.Ee They have checked my 15 days salary of
Rov/90. ¥hvy and how receive 15 days salary I am in present
station apd demandsd the full month szlary} Tiey were no
listcned my decand, In this way I have no received my fyll
month salary Hov/90.

30, 1 therefore request in conncction for your further

]

necessaly action please along au @aily &dbié e TO dx

my full month salary of »Nuv/90;
: Yours faithfully,

8G/=

. Roman Singhae.

Furhigsh above, ' W/ S Ile

referred 2 hos lettaer,

Recde 1u sIme,

88/~ (1lligible,

18,1250,
( t

i

R L N T S AT BN -

L
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AMNEXURE A6
( 2#ue copy)
o,
The Assistant ixec.tive knginear,
C.W.C. r) NEID"[II . .
Hamu chat,N.Tripura.
(Threugh proper channel),

Bub i= | Reyardiug ieave period of 12.5.89 to 31,5.89
{20 days) and 19.2.90 to 22,3,90, (32 days)againgt
these leave showing only 43 days L dut
‘period ef 30.2.89 to 11=5=8967/ '

3‘&‘;

With refer to above cited subject dezeribed as
under for your furcher necessary action along zzactdon
please, BN .

“hat, I had been perforalng Guty R 30.3,89 to
1145489 1.e. 43 deys not is8e than 19 hours per day
including sundays and holidays. Buring these peried
Jeils and one gausual labcure both were cut of stati. n,
Myself and two Khelasi pertorm the ‘'G&D° duty from
30.2.89 o 18,4,8%, on 1544489 to 4.5.89 self and a
Khelasi perforsaed the 'C&D* site duty. They were cut of
head quarter upto 4.5.89, se, engaged nyself for
todering the svery ‘gap’ duty with pending office work
of previous two ‘Gap! site. Moreover, watch duty f
office becase Tented office house were leakage ang
da.aged coendition bamboo mat wall, There vas no
alternative vay to cover evexry'Gsp’ duty out of self
éhgage not- less than 19 hours, Withi.. this 43 days
perforued gver duty including ~undays and holidays $21
hours as egual to €5 days, leave period is 32 days
including the Surdavs and BGYiBegs

“hercfore, reguucnt ¥ou to Rizdly convert
overx duty to Companzantory leave aloug an €aliy
sanction plcease,

' iours falthfully,

B/ -
- (Romon Sdegh)
WS 1Y
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(Tx.a Copy) AnNECURE AT

The Chief Enqineet.
(P&I) 4Ce¥laCay
ResKePuram,

Now Lelhde

Subgi= Rege salary kept pending several tiues
along with transte:/poat&nq & over tiues
convert to leave.

8ir, : :
i have the honour tv bring your kind notice
that I submitted several times differende Rends of lettax
in connection regexding the above cited subject
(through proper channel) adiressed tO A¢E, AeEoE.,FoE.,
NEID=1,CoX+CorROngpur-I,Silchar«9, A lthough so far
not taken aoy action nor released my salry.So, I an
facing very suffer from fipancial becauss they are
caecked tiues and again my salary. Those ap.iication
were submitted by me furnish true coples with Registered
receipyts Xeerox coples along fhis application and
presently, I have no got my salary from Nof,90 to
Fab'91. Such kimds of injustice kept pending. So,
I xregust that kindly an early further ncecessary action
alony «ith enable me to draw my checked salary.

o | Yours faithfully,
Furnishcd(xnéloa)S'No: previous 'dztgaﬁg? S;NGHA'

application three copies
with thelr neces:acrye.

Datas-'5.3a91. ‘ :
Copy £ii for informstion & necessary action plesac 3
1, Ministry of Hater resource,Got.,ef India,liew Lelhi.

2. Miaistry of Irrigatlor,Coyte.of India,dNew Delhi.

3. Ninis try of Hcme(&tateblﬁovt.of india, New Delhi.
4¢ The Chaimnan,C.l!.C.’hK;P\.lrlm.l\!e!w DQMO

S+ The Sefretary,CeWsCoReKeFurum,icw Delhi.

6+ The Suporintanding Englneer,uil Circle,Shillong.
7« Tha Zxecuiive Znginer,nEIleI ,C.WeCeqRongpur=I,silchar=9
8e The Agsistant Labour Cosmissioner,Gove.of xndia.
Soni _tola,College Road,8ilchax.
9. The Yeneral secretary,All India,w/C,imployee's
Assoclation,
10.Shrl J.P.Towarl, «x.M LA+ ,Udharbond Constituency.

ﬁ(v. 6:3.91
{ ROVCH ST GHA)
- W/s 11



T0.

Sub=gw

air,

W

*rrom® ,

chril Romon dingha

Villages Rongpur=I,CppeCot«CoRoOngpie=I
‘Pelie Silchar=9.

Branch P.0. Rongpurell

Diat: Cachar (4ssam)

Pin HoeI880UT

The Chief Engineer,

(P&X) s CeltaCop

RJ.Ke Puram, ' {
Hew oelhdi,

c-—

Reminder of Reg.dalarv kept pending several
tiaes along with transfer/posting & over tlues
gonvast to Leave. '

With peference to my previous application lettex

No, Nil dtd.6yh Marchi'91l and Relistered on Eth harch*9l,

I have no secen tiil to day further action from your side,

I hope your would know from above refexred regisier

letter, I am facing injubtice order for which financial

& physical harssment by concern authority.so, 1 am
| pequested you kindly to take justable action in thess

subject matters So that they will be discouraged from

injustice financial & pgysical harassment. As G304 ;
ewable me to draw my Xept salary of previcus letter

mention along with may employ peacefully. Beceipt of this

letter may kindly be acknowledged pleaﬁe.' ‘ (

yYours faijfully,

Enclosexs~) (one, ap-lication three S4/-Romon  Singh ; }

v eopy of above referred
letter ‘out of enclosuxe
co, ies, _ :

W/ Ils

- Date ‘-ZQO 4,91,
Copy to for informsticn & necewsary sction pleases -

1.

2a .

de
4.
5.
Ge
e
8.
9

Finistyy of V'ater Hesource,Gove.ef India,dew Delhi,

Ministoy of Isrigation,Govt,of India,new valhie

#iaistry of Howe{ tate(Lgovt.cf India,New Delhds

The
The
The
“he
‘The
The

Chairman,Centxal sater CQmmisaian.R.k;Paxam,Ncw Del! '
sSecretary, CoWeCeoReKoPuram, ¥ew pelhi,

Superintending Engine.x,K.i.I. CEcle, Rongpur-I,

Exeg.tive Engineer, N5IDeI,CHC,Rongpur=I,3ilchar=9.
Assistant lLabour Commissioner,Govte.of india,Sani T2
General Secretary,all India,w/C Employees associati

10.5hcd J.Pe.mm&ﬂ., EXoMeligRay Udharbond Constituency.

V

84/~ Romon 8ingh
- W/S Ila
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’ N {CﬁAM :NORTHEAST:SILCHAR

Shri Raman Singh; W/S
the imputatio :
the inquiry is proposed to be

No.NEID/Conf-1/91/35 9-{0 .

Govt. of India
Central Water Commission

North Eastern Inv.Division No.i

;Rongpur Part-I:Silchar-788009 L
Dist.Cachar:Assam: -

Dated. 1.9//’/9'/ | S

MEMORANDUM !

' The under

# Ano s w dewte A ‘;/

by

PHONE :

\~
.

CONFIDENTIAL

21187

signed- proposes to hold an inquiry against

ns of misconduct or misbehaviour i

statement of articles of charge(Annexure I). a statement

imputations of misconduct or misbehaviour in su
of charge is enclosed (Annexure II)

~II under Rule applicable. The substance of
n respect of which
held is set ‘out in the enclosed

of the

pport of each article
. a list of documents by which,

and a list of witnesses by .whom, the articles of charge are

w-Proposed to be sustained "are also enclo

2

person.

3 .
respect

40

does not submit his wr

. Shri Raman Sin
10 days of the recei
his defence and

He is informed tha

of those articles of charge as are not admitted. He
- therefore, specifically admit or deny each article of charge.

Shri Raman Sin
itte

date specified in para 2
authority or otherwise fails pr refuses to

before

comply with the inqu

the inquiring

him. exparte.

5.

Rule, unde

Attention of Shri R

his service under the

on his

with in these proceeding

behalf §'rom anoth

Singh, W/S-II is aware o
~been made at his instance
violation of the above Rule.

6.

is interest in respe
Government. If an

above, or does mnot appear in

sed (Annexure III and 1V).
gh, W/S-II is directed tolsubmit within

pt \of this Memorandum a written statement of
also to state whether he desires to be: heard in

t an inquiry will be held only in

should,

gh, W/S-II is further informed that if he
n. statement of defence on or. before the

person

iring authority may hold the inquiry against

aman Singh, W/S-II is invited to
r which no Government servant shall bring or attempt to
bring any political or outside influence

to bear upon any superior
authority to further h

ct of matters pertaining to
y representation is received
er person in respect of any matter dealt
s it will be presumed that Shri Raman

f such a representation and that it has

a

nd action will be taken against him for

The receipt of the Memorandum may be acknowledged.

g 7 o
‘/Srk(lri Raman Singh, W/s-1I
C/O Late Debhori Singh,

Vill, Rongpur Part-

ilchar-

788009( Assam)

ot

I, P.O.Rongpur Part-II

KA
)

t K. C. JHA )
EXECUTIVE ENGINEER

kY
.

.. wentdy2/

- ————— L . — LR e L T o
N N t
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o oAy | ANNEXURE ‘T

Statement of articles of

charge framed against Shri Raman
Singh, W/S Gr.IL. 4 R .

Article T

That the said Shri Raman Singh while functioning as W/S
Gr.IT during ‘the period 1.9.86 till date, frequently and abruptly
absented himself from his duties on dates mentioned below without

permission to leave the head quarter :

1. 22.1.89 t 31.1.89 for 10 days. | '
2. 1.3.89 to 21.3.89 for.21 days. |

Further he applied for leave w.e.f. 12.5.89 to 30.5.89 but

overstayed on 31.5.89 and -applied leave w.e.f, 12,2.90 w 3.3.90 .

but overstayed upto 31.3.90.

. Since 16.11.90 he is not attending office, for which no leave
| applicatin or any intimation has. been received. He has not resumed

| his duties in spite of several reminders. He habitually absents |

\himself from duty & overstays leave.
. Article IT

That during the aforesaid period and while functioning in the
aforesaid office, the said Shri Raman Singh, W/S Gr.II refused.to
[icarry-out the instructions of the' superior officers to undertake
|lcalculations in November-December, '1989 and -refused to move to
if survey work in November, '1990, which amounts to insubordination

- '“"and habitual negligence & lack of devotion to official duties. o

o ‘ /\’%qus"l‘

( R.. C. JHA )
EXECUTIVE ENGINEER

- A eaa A o ame e

Ty

¢ submitting proper leave -application(s) and -without obtaining,

o



ANNEXURE II

4

Statement” of imputation of misconduct ‘or-. misbehaviour in

- support of the articles of charges framed against Shri Ram an Slngh

W/S Gr.IIL.
Article I _
- 4
1) Absented himself from duty for 10 days’ w.e.f. 22.1.89.
ii) . Abruptly absented himself for, 21 days w.e.f. 1.3.89.
ifi) . Applied for leave for 19 days w.e. f. 12.5.89 but overstayed
. dll 31.5.89. mlsquotmg 31.5. 89 as closed holiday.
iv) Apph.ed for Casual Leave w.e f, 13. 8 89 to 20 8.89 but was
found absent on 21.8.89. ' : :
v) . Applied for E.L from 19.2. 90 to 3.3. 90 but remained absent
- till 31.3.90. S
vi) At present absent from duty w.e.f. 16.11.9C.

Applications for the abeve periods have not yet been submitted

except for the Casual Leave mentioned at (iv) above.

i)

ii)

 Article II

Refused to perform duties such as discharge calculations as
alloted by the Junior Engineer during Nov.-Dec. '89.
Repeat.edly disobeyed the JE's instructl.ons for jining Survey

,work durmg Nov.‘90

WA
A%:igfx
( R. C. JHA )
EXECUTIVE ENGINEER

VAWt M R AR e s

- /.\\

"\
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ANNCXURE 111

N 'i.'« -

List of documents_gy Wthh the artlcles of charge framed

againdt Shri Raman Smgh W/S Gr.II are proposed to b_e sustained.

i)
i)
{id)

L i)

V)

Vi) .

" No.NEIC/2001/Vol.V/4234 dt. 12.9.91

Article T

Habitual absence without permission and overstaying leave

No.NEID-1/PF/114/89/4247 dt. 15.6.89.
* No.NEISD-I/PF-102/91/57-59 dt. 17.1.91.

No.NEISD-I11/89/E-2/642-44 dt. 18.9.89.
No.NEID-I/PF-114/91/3160-64 dt. 7.5.91

No.NEID-I/PE-114/91/7359-62 dt. 23.10.91

ﬁ/--'

Article II

Insubordination and habitual negligence & lack of devotion to

o ofﬁ.cial duties

i)

ii1)
Civ)
V)

vi)

Yo NEISD—III/Estt—2/89/607 ~08: dt. 10. 9.89

No.Lalcherra/G&D/W-1/157-58 dt., 17.11, 89&5_

- No.NEISD-I1I/90/E-2/226 dt..17.5.90

No. NEISD-I/ PF-102/90/1051-53 - dt. 3.10. 90

- No.NEISD-I/PF-102/90/1306 dt. 23.11.90

No.NEISD-I/PF-102/91/54-56 dt. 17.1.91

. (\ /‘/\\
- ( R. C. JHA )
EXECUTIVE ENGINEER -

%
W gt f A

V/

" lov

ad

OL'w
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f ANNEXURE 1V

caide

- s l ¥
o - L R REEA Y
! List of witnesses by whom the articles: of:.charge framed
against Shri Raman Singh, W/S Gr.II are propgsed:to-be sustained.

J

) . ' . }
1.  Shri Harbhajan Singh, JE //

Z. Shri S.R.Sribastava, JE [/
b
P

e e ( R, C. JHA )
- o ' EXECUTIVE ENGINEER

=
1
;
: t
A "
’ .
. .
4
' i
/
7/
i
N
! .
R “ . ;.
Bl 0 is.."‘. ?‘\ﬁ‘:ei S"”_"-i‘-" . :



}13. - Annexure- A[lo.

To

The Exeoutlve En ineer
EID "I’ COW C g ’

Rongpur-I, Silchar-9 o
Sub:- BEeplain Nwmorandum of my case.
Sir’. R - .¢ ' | . . \ ' :
| ‘Refering to your ieﬁter No. NEID—I/l/PF—ll4/735§-62
dated 23.10. 90 and. NEID/Conf-l/9l/359-60dated 19.11.91 »¥X 1 °

have the honour to 1nvlte to your klnd attention under

Explain.

_ +Note column No-3, IInd.parégraph (58 days
abrubtly abséal);

I was submltted causual leave appllcatlon to

the serV1ce ~-B Dam site offlce. when there was not J. E and

_ A.E, Another side my healthy conditions made me bound to

proceed on leave. As I was proceeding leave on medical

"ground. During the treatment period st home, I informed

. verbally and written'applicétion of transfer at Rongpur=-I

for availing treatment facility along with Oppoftunity

of continue service.

Note column No-3, IIIrdfparagraoh -

I was coming for submission of attendance Roll
from Deepchandbari, South Tripura to Rongpur-I, Cachar
(Assam) on Tour as per normé and specially requested to
ALE. for -adjest. me a few days.ét Rongpur.Sub-Division‘

office begglise my wife was delivery condition along my

health condition were no more good (i.e.worse) and continue.

treatment. The A.E. had no given me tour of attendence-Roll

Y

" Contd...

. o - N — g - -
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‘submission. As'I submitted E/L on medical ground.

Note column No-6 lst paragraph

I was present at 51te .though I did not sign at
attendence on 22.1.89 to 31.1.89 . When J.E. was visited

at side on 31.1.89 and marked absent on my column , while I w

was chailengta marked for purchaging Rice and vegitable
etc. They had full month payment me. During this period

S.N. Gowe and me both were present on "Gauge and discharge"

~ site Chailengta charra (i,e. known as Lalcharra), because

casual labour were terminated before 6.1.89 and H.B. Gurung
Kh., was on leave'. Due to short of staff we the two were
taking Lum-Sum Rive} velocity discharge abserbation and

maintaining office and Field work. Another wayg justify

please . A single Khalasi, How was possible to take River

velocity discharge observation, continue office and Field

50, J.E. was out of justified he was taking opportunity

to flll at attendence " A" mark in my colunn 1ncted of

prOV1de staff.

-

‘ , I was present 1.3.89 to 21 3.89 and 30.3. 89to
31.3.89 in thls month I was proceeding C/L with C/H w.e.f.
22 3.80 to 29. 3 89, 8. days. I received my Salary of this

month which was present perlod (i.e. 1.3.89 t0.21.3.89 and
30.3.89 to 31.3.89) Rupees 879.00 and leave period salary

of 8 days were received after 4 month on 13.8.89 . Rupees

- 419. O@ from A. E. NEISD-III._

Note column . Hewi6 IInd para and column No.8:-
Above note column and para against this I was
spplied over time convert to leave as a C/H several times

to A;E. , E.E , S.E though my salary is not releasing I

"Contd...

=k



4

do refer again my application which was submitted by me and

here is quoted subject below :-

Suject to letter :-

" Regardlng leave period of 12.5.89 to 3l1.5. 89,
20 days and 19.2.90 to 22.3.90, 32 days, against these

leqve‘shOWing.only 43 days over duty period of 30.3.89 to

K

11.5.89:"

" Moré’over 9 days duty period of this month on

A2§.3.9o fc'o 31.3.90 were help up £111 to day.

Note column No=7. .

I submltted time and again appllcatlon through

_ properAchannel to A.E,, E,E., $/E, which the subject in

-

mentionedvbelew;

Subject of lettefiﬁ-v , ,

| ;e " Regarding my duty perlod salary of 27 days
from l7 11 89 to 30. 12 8o,

Note column NO=Q 3=

kgE was marked absent on my sign 21.5.90 to 23.5.90

| alongw1th/attendence and denied to sign at attendance out

of alloted duty. He hlmself took Rlver velocity discharge
observation up to relleve mes As ifwas not able to sign
at attendance. I was precent everyday. |

I 301ned on 14.,6.,90. F. N.at Dhanicharra "G and D"
51te. In this site I was founded only 3 Khalacl. The name
of the Khala31 were i) Kajal Adhlkarl, ii) N.K Raj ak,

111) Kar J.E. was staying out of Dhanalcharra at other site.

‘He was visited site with in a month two or three times.

We the four staff continued the " Gand D " site each and eve-~

.ty work of hourly gauge reading hourly rain gauge including

site cleaning office paper work Road maintenance we were

Con'td.. .
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working in 24 houTs not less then 16 hours. Though we were

no getting owertimes allowance. There was no latrine and

urine at Dhanaicharra " G and D ¢ cite. Ih these respect

I requested to the J. E. , "ALE. R for making urine and
latrine. 1nclud1ng ‘site cleaning Road maintenance and provide
jtself . The J.E. and AE. didi not intend my request nor
they were never used against above site work their imprest

money .

| I was submitted applications and reminder to
A.E., E.E., S.E. . Regarding the incident of 16.11.90 . I do

state subject of letter as under .

Subject of letter :-

"Regarding salary of Nov. 90 "

Not e Column No.10:-

1 have no received any letter of my transfer
from Dhehéicharra, ekcept J.E. improper letter . So, where .
dd I join ? 1 submitted applications. About relation this

matter . The subject of the letter i's giving under.

Sub_]ect of le'tter s -

n Regardlng salary of Nov eJoll I do state subject

serially which letter was submxtted by me .

Subject of letter :-

1. ' .Request for transfer near home town Rongpur-I,
Silchar -9.

ii) : Regarding my duty salary of August 89 with
5 days revise C]L , C/H. for the month of August, 89.

contd..
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ii) B Regarding éy 27 days'salary for the period from i?.llf89

to 30.12.89;‘ |

iv)  Leave period of 12.5.89 to 31.5.89, 20 days and

19.2.90 to 22.3.90, 32 days . Against this leave showing only

43 days'over duty period of‘3O.3189 to 11.5.89. |

Q) Regarding salary of Nov.90-
, | Above lst to Sth letter was submitted time and again
through,brOper channel to A.EQ; E;E., S;E;,G.E.; Asstt.labour
‘Commissioner and copy to informetion inrelation ministry . So
far I have no seen any action inrelation matter, now I am not
intended to'further write because I have no ;éen any proper
‘justification till to-day. In substitute of just, blame me

and go punishment from them so far.

I do here by state shortly regérding my non-sanction
L.T.C. Bill T.A. Bill.
i) 4 years block L.T.C. Bill(1986-89) for self and
3 members‘gf family chailenta to Kannyakumary for the month
" of Dec. 88. o
.-ii) g T.A}‘Bill;for'the month of Sept. 90 from Rhanaicharra
..to Aﬁbassa sub~division office;
I request you kindly take'necessary action and
inquiry sbove giving following fact along with immediastely
release all my due pléase.

Ybu?s faithfully,

. $d/~Romon Singha),
- | | 29.11.91. |

2

& o

(-




Z - grem (¥ 'Northéasf}"- . Phone 33 21187
, e - Wo.NEID/ 1/pP-114/927 2479 -$ T

Dovt.of India .

Centrol water Commiosion
North Ragterm Inv.Divn.lo,I

Rongpur part-1
Silchar-9

‘ | | Dated 3 '35(\ //’ / 9&-

MBEMORANDUN

A oopy of the Depertmental Enquir

i ‘ ‘ ry report in

\ regpeot of the churpeg ogaingt shri Roman Singh, W/S-gr. 11,

_ reoelvéd from the Inquiry officer, 1n horaby endnrncd to "

% him foxr informaetion, o

t . x

.IX- ' /\/‘Sb. ‘,‘ . %1
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To, : T (7/ a ‘ i
shtl Romen Singh, W/S-gr-11 Q&EAIEQUTIVE ENGINEER | 8

0/0 Late Dobhori Singi, Ar3e|
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The Ucpartmental Enquiry held against <h.ioman Singh,

.'J/.: ot 2 clent ol !""‘ i'l ‘“"hmnlr-l"..n.

PJO,_JyA—QQA

Themiry ofricer Nennum/a%wyor

. Tnes y QL AT M”f_ﬁkkmzajyﬂaLﬁ
T vide letter YoV

Lo ®,

sulynittad by

List of Exibitedfdocnhents:

1. oorsonal flle of 3h. Rowan singh, /% Sr.l1l

2. Attcndancao Rrgisier of Lalchera G&D 5ite (31 ISD-1ITT)

3. Gauge & Dische rge data of Lnlchera_G&ﬁ site,ClC.
1,15t of withnesss:

1., She. 4.n.Srivastava,Jh

5. 5h. larbhajen Singh,db. : \

Tugquiry Report

1n the case agalnst s, towan Singh, /3 rr TT,Co0eCo
1. tvuder applicable rules I was appointed by Executlve
Hnglnnvr,“ﬂlh—l,ﬁilchnf an Induiring authority to Inquire
, . into charges framed against She itoman singh vide memo Mo,
HEID/I/PF-l14/CU/91/806—63 at. 23.11.91 I have since
completed the Inquiry and on thn basis of oral 4 document-

ary evidences abduced bhefore me 1 prepared my Inguiry

roport as under. -

2. Ppartickpation by the charged officer in the Inquircy
and defence agsistance available to himg -

The cage:was presénted by presenting officer.V
Sh. K.R.Deb I/c A.E.HEISD-1,Ambassa. The charged officer
participéted in the Inguiry on 7.12.,91._lle was not assisted
by anx_defgﬂFe‘ggﬁ;S}ant throughout the'InquiEy prqccedi@g.

- PSR

. - L -

3, article of charqé & substance'of Iirputation of misconddct?

two articles of charges have been framed against

sh. Roman Singh as mentioned Lrlow:

!

P b ttac: st d

——




A t

Al oR-T

EATERUS NS gopets
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Sratenient ok orticlos ol oo reo S e inot )

peovannt flinahy, f/ﬂiﬂt.hl&

)
Articler-L
| -
shat the said Sh. Romen Singh while Functioning as
/o or.LlL o decing the poiria? 1,9.86 xx ti1) Ante, froguantly ’
onl o abyently n%ncnté@ himrelf fFrom hic Autics on d-toeg o ﬁﬂ

went Sonnd Lelov wlthsik submittling nreper laave dpplicdtdion - v

(5) and uitliont ohtaining poumise den’ee leave the hoad . ,

unyhor:

1, 22.1.89 tn 31.1.82 For 10 fays. SR |
2. 1.3.89 ko 21.3.89 for 21 doyao. |
Tt vohe nfnliﬂ! For leave ol f 12.5.89 to 20,5.89
It overastayod on 31.5;89 and apclicd loave - Lel f 12.2.90 .
o J.3.90'hut-obcrntufcd natn 31.3.00.
. .
dnee 16,210,090 i - :ﬁ& attending office, “or which no.
leave ooolication <r any intication hanz bern roceived. lle has
ot recuncd Lie dulles In moite of cveral romind-rs. tie hablt-
wally abegents hireclf frow duty and overstay e leive, ’
. | n | -
‘Article-TI ‘
That dnftn-_thi vforcinld pdrivu vt o hille fonetioning )

in the aforesald office, the said 3ii. Roman 3ingh, /5 Cr.1I
refuned Lo carry out the instructions »i the superior officers

to undertuke coleuletions wwor): in 'ovenher - Leccwmber, 1989

- g -

and refusaed to-mpve for survey work in Jovenber, 12920, which
amounts to insubordination and habitual negligance and lack of
devotion to official dutled.
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According tdnthe;s:?;ement of imputation of misconduct
.3h. Roman Singh, 7/S Gr.II habitually absented himself from
-duty, overstayed : ithoug aubthting proper application, hubit-.
vally ncglacts duties and lacks dcvotion to official duties.

‘A, tfanes o f Hluulpltunxy duLhnxigit
' L joh Lo L N Y

Artidle-I . . ... iy owe oy,

PR

Ao ; ¢yt

1) ' ur. Roman Stngh dbsented himself from duty for 10 ‘daye - }'

P . 3]

wee.f 22.1.89°as ' verified from the attendence registery = i

nf oE Lalchora G&D site. The remark of concerhed JEiin thist ) '“l
" above attendence register indicates that Sh. Romanibingh ' }: i}
abqentcd himself‘without any intimation br infoimatibni So3 M %,f

later on when® hé'was asked to submit leave application a

2o REN
. H

for the above petiod by the ‘Asstt.Executive!Engideerivide

"1l lecter NOINELSD/TTT/89/8-2/787-08 UYL 13.12.89 bif). i

{1, and-letter MNg.NEISQ-I11/90/E~2/1041~ ~43 dt. 25.1:90, Sh. (;nﬁ'
o »Ioman-singh”aIaﬁpohnqubmit1any/le§ve application,for‘),tﬁ

' e e

ihg. s

o '-,Lhu» said pnriod. diolae—T “’-:" . i N R e '.{Il(‘(‘l.*

11) ".Abruptly'absehted himself 'for 21 daysiW.e'f 1.3, 893 vaf1‘ i
I1X) Apglied for leave for 19 days W. .f 12.5.89 to 30.5.89 _ 3
3 suL[ixing 31 {5189 'asé hollday. whéh his application was'/- {V
roturned on 15.6,89 ‘by th¥r Executive Englneer vide letter
no.nnxn/i/pw-114/0944247-dt.15;6.09 with thé'ramark tliat'l
A 31.5}89*Qas'not‘éldééd"ﬁdliédy~&'bo he (5h.,Roman Singh) MUstJ],:
submit ‘revizedapplleation,he did not subwit the came aven
aftin soveral rcminder“vide letter do.HFlSD/II/HO/E—2/1044 k
dt. 25.1.90,HEID//1F-114/90/5012-14 dt. 29.0.90. ,'i5;:
IV)' “:$h.:romen Singh applied For casual leavd vi.e.f 13.8,89 to ﬂ |
20.6.89 but was also found absent en—21.8.089 a5 could be | Q

thjl[ﬁd from “the 'attandtnea Roglster of Lalecherh Vlpndeg oy

g ' v V(LlLlcd £Lom the bersonal-£ile that -Sh) Roman'! ingh : .
finally supmitted the revisced '‘c/L apglication-on 1647190 liw
' after” oc‘cral persuhLion & reminders. vide Ho.”LIBD~III/B9/

B ?/642 44 dL. 18 9 B9 & "FI H-I11/E~ ?/783 -84 At.11i12.89,

i V), i Ap»liod for T“/L from 19.2.90 to 3. 3.90 but romained absent
cea Lill 31, 3 90,, due Lo which he was asked to ngo rnviuedl' b
spplication, vide letter, Ho M1/ /P F- 114/90/5812 -14 dt\ 29 '8,

90 but from the rtc01d“ it could Le seen Lhat the same has
not. been uubmitted_qo far., ‘ h

V) At present he is remulning akegent from Aduty v.e.f ie.ii.s0" C

o ]
when he vas asXed to revort to attend kalance survey: work i
of Dhohaicherra after closure of G:D sitc.hut he failed to || ]
join., A telegram wag scnt by the corcerned Asstt. lncincer;

|
IMIsN-1, for joining duties wirich was also confirmed by -post i}

N vide letter fHo.lEISH- I/PF—107/01/57 59 dt,17.1.91 . 3imilar .
: instructions were also issued by the Ixccutlve Englneer; . AT
M TD=-I vide memorandun (ol ID-1/1'7-114/91/7359~-62 dt. :

5

! 23.10,91,but the same has not heen comslicd. .
‘ | ; .
]
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_ compiyihg bgglog‘% alﬁéef v.{nééructloL rkqt sh“ gﬁaé 8 g
i AREARL AL Tyt o . % An.

ldid noé qubm is\gxpiaiﬁ;é oﬁ, aimiiix incidondqvwaa aisoh(

article. Howbver lia éSuld riot ‘sho * dny dbdhmentdry ‘év{de ncé
‘in suppokh BE KK Blatamenkl oo bvoo The TR, ah

gl |
STREEAd AT - A

A

."-’ q‘hrv’ ‘3»'{'; ?k‘ AR AT A L td !’._‘t Y " ); ‘)‘ -‘i:. . '.'. "" *' P :';?Tl

i):-»w: “Bh. Fkoman”Sinbﬁ W/s leII refudéd ¥o. pbffdrm dﬂtian

“

% R s}v g @»i’?"lﬂ?« . |
h L) tggggp,jan singhGJuni’ ng%neer keporteqithﬁ

v (418 EREX SRR SER S
Lalchera/d&ﬁ/wtf i§i~158 dt‘,i7+1108?qr" response of vp oh n&
[ 3 }7 ot 2 ECRA |
Sh.‘shiv cﬁgrg‘ )aet& Engiqee:* issued a 1etter to thf om&n

2 le e e LR T A
1ngh4dﬁere in he was aaked to submit his explaination f

. “4
matter to tha coneer e Aaett Engin b o vide his letter ?
Q

¢

bae ot B SRR R ! g,
reporhed by sh. P c;uaha,hﬁsgt Eng%nezgﬁyorth Faqto:n?{p¥“d
<. CEp i : L g
8ub«Divn No.; a' g?utivp Eng neer,North Eastern Inv‘D%x %‘%n 3
= "H %y e o N
No.I,vlJ his 1atrar No 18D-1 /br~102/90/1506 ab, 23. 11 LI

YR "3 pf\” ,lxg‘,nq\unf a Ny
: A

44) - aepeatédlyrdiaobeyed the 'Junior Engineex's instruotion i1

for joining the éurﬁz ;70; of Dhonaichefra in Nov.'90 inspite
BTN [ B .

oé various lettef an)ﬂTgmgg am given to him bv the Asstt.Engineef
il

B e 44 13 RS SRR FE AT ,,,*

IS

and thé Assté Execut ve'mng neer. A few oﬂ dooumenta a*e named ”W~
' r ] "f’: vy (‘i LRI, s

baldws he. v o _ N A it

I A S N \l 3 o ARALLUESTIAY &

1y . Junior Eﬁg neeg oﬁfioe Memorandum No.G&D/HKJ/E-3/90/

356-89 de, {a.1{.561 " W
i4) A, peleggam of, 8h4 P.G.Baha, (ArattiBnginear). dt.l? 1.91 - ﬂ'
441) .. Lotter No.NFID»I/PF0114/91/5282~87 dt. 2.8,91 of the
~_erdutivé'anineer.x‘,‘; SR RN Coroapduan
iv) - . Letter NooNEIDwI/PF~114/91/7359-62 de. 23, 10091 of iy
.the Execuhive tugineer,

Article-Ig ; , , e
.‘__“._‘______’m ¢ )"é“il“‘ e S N i . R AR ;i .
1) - - shi Roman - Bingh'was charged of: abaenhing himaeif £:om b

duty at Lalchers BebBied ‘widit 2371589 to 31,89 without an"‘*"
intimbeion! ‘Th 'his: defeﬁéé’sﬂ. ‘Romdil Singh' sd1d 'tHat he dbuld "”
not sign the" étténdéncé fég{atér although hé wis predent 'at
siteile sdid that’ he‘tbok th”’G&b Obsérvatfon in thi¥ peridd) ™

In his reply o the Memorandum {ssued to hisnby Executive

i

{

l
Engineer,North Eastern Inv.Division No.I he has stated that the ||
coneernea Junior Engideer visited the site on 3i.i. 89 aqd marked o

him abqenE WHLis hé SRR Vil cHerd harkéh "tbr bhrch&“uwa “Some .

‘‘‘‘‘

¢
woale beenoet Vl Ay g AR T
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L) negarding hils abgence froan cuty w.oof 1.3.89 for Py '%
21 days She Roman ujl\gll, gsald that he wan present on site EEL .

" from 1.3.89 to 21.3.89 nd p*ocegdcd £ on leave W. Q £ 27 3 89

(reply to nembdrandam).

LLL) pegarding Sarned Leave from 12:5.89 Lo 30.5.89 and.,

I

fhié obqrdtaycd on 31.5;89 She Roman,31nqh has. mentdoncad in.hisg {&
vritten s nLoman it \mba s LhaL he wants these 20 d“yanLarnedxukﬁ
Leave in lieu of overtlmc hf djd Letwecen. 30.3.89 to 11.5.89. .., %
lle wrote in his rcply thdt he perforined duty for 19 hrs.. daily- .

in the above manlonCd pcriod,as Junior Lnuiuecr‘° and. other.. S el

R

plinkasl tere oot of qlntion nnd he vasz alono to look sfter the = '
ailto work. dw aluo aald that in thic jex tuilln‘ even porformed ;
the dU'LLu ot Chowiiddar. lie cou ld not however substantiate his
statement with any documentary evidence. In attendence Register

too “there vas not mention of overtime.

iv) - Regarding cazual leave from 13.8,89 to 20.8.09 bhut ‘;‘ ;
overasktay on 21.8.89,:a38 per the written statewent he wantg™ 20 e
compensatory holiday for; 21.8.89 in lieu of ovcrtime he did ‘frota

30, 3.89 to 11.5.89. He hoecvnr conld not prodngo any documentnry '3

evidence in support o£ hiﬁ stateent.

v) Pegarding Ea Lned L,eave from 19.2.90 to 3.3.90 but R J
mipx overstayed on 31.3.90,, She Roman )tnoh'qaid -that this™’ i
‘ >ﬁ1fod of 32 days shouldyberadjuutrd,ngainst the overtime which h{&_
~he did from 30:3.89 .to: 11.5:89 However -he £ntled to mibmit'any’ ‘ﬁ
evidence of his overtime(duty. ' Ve :
o NI S : i : 1ohang N .
vi)y Hc i3 rcmaining apsent, from duty. w.e. f ,16,11.90 when ST

i
he wae ingtxucted to’ attened thc survey, vork of Dhonai chera '
s cbtte |

alte by (hv Junior anineor aftﬁr closurc of GRD nite at La;eherra|
\ ueqardlnq lhtq he mnntioned in his tatomenf at Ambassa on‘7i 12891“
|\ ‘1haL he was not auprosed to comply Lhe orders and instructions: :
VY from Junior Engineer, until such instructions were not given by :ﬁ

Fxecutlve Engineer. . . : ' sl i

v e e : . ey aeej| s
Article-ILt L charge: coo e l J
EED I chdrdinglof refusing the calculation work, given bY' NETRE IN
the Junior Engineer,_he;said,that as he 1s a non technlical .fﬂ
worker and these calculétion; involves -technical know how, s0 'M
such he was not bound to do that work.

cont-3/~
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2 iid oottt boe chBRe el foad Avtiebs iy b Rounty ':3:1.1“\
j' PRl v ! b ”3"- B : ‘ . EVREIE
IRRN) ' 1ta wni 1\)iﬂl‘l“)d of ‘dll\ni)‘\ylitlr L dunder Wiy Ananetn

jn\ljlmbioll for jolning tho .survey woxlc. Re qudinlr 1lidn ohurgo he.il
11’
{

anta’ Bk i e fotitd bayeaihgadrad! fren’ 1.}§§3§ﬂ undar Haprth Besterm
hnunl ghera undor. Rox th Buploin an.(jub.

d Thonnl Chera G&D nite after l](ing 1110h1u-
Junior: gngineer,So 1ater.on ‘-‘\‘

Py, tube blvit, o, L1l o]
i, iio, I, Anbasaa e jojnv
ctlon from Agsbt,pugineer md not. from
Jhen he is being ancod-to Joiw Phonul gherra survey. wolk: thotordar
muat have cone fron '.\')mttlbnpinom o’ nflica.In this written statcneut h
ctnied that he will not t:onn]y Junior pngineer' a/ Anattie

In hilo opmion thut_ordex. chould be -n‘

SR -
e PN N R . '
/"'. ' . ’ ! ' l ]

-

he facthe
snsinesrt o order ol Ll!\llfJfOI‘.

Pt
-

1qauod to,hin by’Lxec Lt ive ’Ex@_n'eer; -

J«l— e v TS _._.-r__.._.... — - .ot . . -
-xz-' Lr‘ th i ! . 3 It . R oy “ . ‘
'

pe—

[ f .
YIS f}

Analyqio '
i : ) ; i
1) Llw attendonco Iogiwter wong ex mined i)x which omlcerneﬁ. ‘i f
' Junior .,n,rjnool hnd ru,nt,iollml that Shxil Romon oinc,h wog abgent from ! :
Coing

22, 1,89 to 31, 1,89 ond .20 shrd Romun ,in(h could not nroduoe my !

|
GVj(lbtllCO LO ﬂUp[:OlL l\l'] Bl,”b(_,]lcll Uf b"l"(f plcr_‘cllt aL 'jlte. . l'\ _,L‘ i

i) Regarding that charge 11 of Article~I in rwnbioned that l}

1y rennined abgont L{rom duty ‘wee. L 1./. 09 to 21,389 but on uooing 1{-‘

reploter it way seon LlnuL he oo tunlly rennined n\)-mnt Ilon 29-3- 89 t,o!

24 - p—d9 1-u1‘tlu,r it wasg. uj.go verified that poynont wog I\dd(, to him fro
1o ),09 $0 21,3, 89 nigtake in ‘mentioning the exact duta muy please

pe nobed, For ther -fronm the attendence reglster 1t wag noted that e lt
gh, Romeawr 3ingh not only. f\bs(,.u‘t'.c.ad,hinmolf from the dul.y but algo ... "
conn ilbud o blumder of nigning. the: I’Gbl')tcr in udvunce on 21- 3-— 9 o8 |
mentloved in tho regale colunil; of ntbtandeneo roglater by conouned \\
jnger g ubove poriod of hin sbgence wan 8lgo verified fron

. g

Junlor bng
F.0.R, In hio l‘\,ply to the, numrandur\ Ioman Singh, adnibtcd that he .j‘

(Romwt 8ingh) wWus ot caqu(\l leave woe, L 22.3.,89 to 29. 3.89 bub wheu '
regigter wag ixupeohed it .wug geell that on; thoae . dates Lhe sign of ‘
Roman Sivgh.was thore, Mis is. enow_,h to., . judge that 5h, Rorwn Singh txm;
a blunder of algning bhe, 1('('tr\l/' in ndvtumo {rom ‘bhe

committod th

e d e " mgmn, T _

recordg uvallzble 1t.1s . uloo clevr that .he aid not npp1y for Caaual
Teave wee. L r_r’. )o89 to 29. )9890 . . N e 1
. n . ’ ' [T Nl EIOR )
v _— CoLuew : . P R T TR |

aontd. .4/~




, . (L P i ¢
) : 2} f hy i -r.j
‘ 4 - -4~ ¢ 3
t . _ ' i
S % %) Rejurding the chargellI, IV & V of Article-I,Sh.Roman :\GD ‘

g jmrh(i)rq)p] tod fox two days Chagual Leave on 12,5.89 but remained ;2

u‘«‘w'nL upto 31, UD witlwuh jnbhmtion il Ub‘sequcubly upplicd for |
pamed Leuve from 12.).09 to, 20.5.89 . 0otdy, (1i) applicd for cﬂ'wal.., o
1Tenve, Do 15,8, U9 to 20.8,89 and overatuyed on 21.8.89.He howevor- ‘.s-l. .
quiriitted reviged (‘u';uul Looave fron 15.0.89 to 21.8.89 after ncvcrul _
pettinder g, (LLL) woxued. J_.(,ave flom 19.2.90 to, 3. 3.90 but uvu"atnycd I ',
upto 5} 3.90 ,f,c;p_ ‘the _dbove period in whiich hé overatayad he wmlt ‘ ,
’(;L,nponmn[,my ]10].1,(10}/ in dieu of over time woi)r which he olnaims he hau
pevfoamed from 30, 3.8Y9 to |1J), 9 but there wng no guch 1Accord
availl able whdéch cwr aupport thig c].a,i_m.l-‘ur‘ther Junior Engineer conc-
‘ caned hung weitben on 22,353,089, ot nbtendencs registor thab no conpen- E
i subory holidey will be wllowed to any staff :nd they should tuke
weokly rest only,After isape of nuch inaotruction wtny clain for
conpenanbory ho].ii;l:ly'wi‘t!mbv'h“pri.orv Npprovnl lonko Lmr‘c-'u.:xonmb]‘.e.
. -t e L

St F LR S TSN Bl i s W

i
i
}

on iungpection uf attendence reginster it wan 0lgo noted
that s Romtaay Single, - was siy sning thosregivter continuoualy without any .
veckly rcab,vhile other. sbaff Like g,M,Gnur & H, BiGaurnng voxe tulcing -
resh on nonday tand woednondny, Tilo ho wi doing delibradely indgpite

of clenr Inatruetion: fronthe coneerned Junior Sugincer, A able g

| . ‘ , .

; ’ o ! . . . : t ,
' Aa £or ag ovartine ia concerned about which he rnentl.nned]
k) N .

! in hila Lebiogthere wag no zsuch prior approvil from competent autho-

i riby neilhoy thero vos iy Inddostion in the regiater viddh ‘could t ‘
f aatabl lolwmesih hig clain of overtinme,- . - L T

n

Tt La Lorther L bu toted thul the matbtev of Tf‘f’] over- \
fime wan wlso not. ki the notiee of Asstb.inginecy, llorl,h peoterty v, o o
Uh,})mn.l[[ Ay lldt(,Jt d in hia letter adarensed to fxocutivey .y ‘ . 1
RILLneer vj,du,.luLl,ulrlllo,‘llbl J)‘l].l/'91/u*£/60) ,dfﬁ.{ L e bed :

C et rry amee -
©

. ! CERN TR N A ]1 Vg 3 e g ' iy ':n,.. ‘_‘,” ‘

. iv) ) RC"\I'HH/' ]Jotnt(\'i). of arbicle- -1 he in renuining
' abuon b faom (\ULy Moy 6 11 90 when he wag in'uluch‘(l vhde letter

1.0.".&])/!{1 QT/u-'J/‘)Q’;})()—)Q dh 15, 11.90 Yo joiit ‘qurvLy wo"k of Dhonoi

aherra after closer of Gl altd but he Aid not join on that asite,

e hina aald In hils statenent he vill nob conply Junior inglneer'g

‘01" Aaalbh, i rimvr; 0 oxder, I'Ii ig unjustified to say ag Noman Singh | 3 |
nenbioned in hisg gj;ntmult; that Junior Bngineer order vVag improper,- ; ‘
Mink ln'*lJU(‘LioI‘ vere iogsued only after diccussion with Aantl, Ehgiticen!
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Mot Boabyen e Sul bLvi T i pe LLonad by g, drivagbova,

“Juttlor \2!1;*:[1'\(5&1‘ in Mg "atatenont, tila _6*-(:1'1-1 true heeaune telegrom
2 t

aid Lot iher wore Logued ta 9N Ronen! 3111,'11 by Aa: CUSSLIE 'lndor Aloxtiv i
anabune Tnv, sub, nivtl, "'. vdkeodbive s ineery Horth )3nn|n1n Inv.

D‘vn‘Uh 1 for' joinilig’ vty tivtien Be £211 to join after {gdue of
auchi Yt rde txon. “The dbovc fecto chows that he ig nok intpreq-

¢
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ted to join "1utJ PR o Nt t?‘u . Pty L frypat il

By tero e opeh bils ablntirenea =~ b oo !::..:i«:rilt__l ,:-t':'-!‘ “2n
b atan upesl teo @lssbaae tha Tanbegohierabet e h:".“-‘ ao Lhe
SR | Articte-1l

Thpl Ceean Thongt je oty tnee St e e uapbier,

IR TS X , e b FEE ISR £ SR O 0 S “Eouy
LS . "‘]1 J\r){lLul .) '1;]1 Loin t‘xc {,1H'h, of \101}(._«;,111“{11« GI‘-II
af ter bf:ir{v p) Oll()(;(:‘(llfrlm} l\hcﬂ.‘\‘Ji cones in ung yj_;lcd 1L£I orieg

R TR

& Woilk )nliull gY.1I cones in 79::»4; Slkkilled cnt, \ﬂori .
e khatusd 1a wloo promoted only after ouiy in/ auf Eiciont

/

expurienee of 10u|jm3 work taid ung dhr cab e ﬂcumtion cnmao in
routline voll, 5o 14 is bageless to refuse the work on the pkenn

shova thal he wapg doing coleuvlubion woxk eaxliecr oo,

plea of being non technicul pergon, Further the rccord available,
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ti) Sh Ronan t'i)),'.‘-h aid not j,-)in the suTvay of Dhonai ﬂ
chexa ald h"”’"‘ he wag agked by Asutt.pngineer 1, p.C,Suha o
on the conpl Anta of Sh.8. R, Srivastiva to Jt)il"inl cdiat?ry, i
Tnapite of 1t he diobeyed the orders md did not join survey. 8
vtk Ml tendency diows that he wag not intercsted to do his '
auty Cnifhiful ly, thug tho churgen that Shelonan 5ineh hobiteally
ahnenbed Lrom duty overat nyad whien on leswe, lhabituolly neglected |
his dutics mmd his refugal as well us disobedience mounting to
inoub ardination are mxx eatoblished on the baszis of 1‘0001jd
exunined by undergigned, v
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Stntemunt of Shrl Nurh)gjnn Singhg ] _ b

Shrk Hntbhnjan Singh was at Ambnea on 7 L2.9l. He A

reonrdad hio otatemnnt as glvnn malau, w

:
Nr Reman Slnqh rcfucad cwlculaticn wark glven hy me ;W
an montkoned in my latter No G&D/W- 1/151.1581 dt. 17. IL89. "

lie was in hablit ef, akaenting hlmsakf”frnm the site ulthuut

nny 1nrormnt1an.u : 5
.Once vhen 1 markad him absont en Rugiator'nftoryrhylicﬂl

il

chacking he put hie attendsnce on the cross mark@}ate

e aloe usnd Lo disobay the instructiongiv:h te him on the R

plte. ,
) ghri Homan Singh.in very adamend & " hot headed u.rket.
} lo Ls mot amenable, As such it is vary difficilt te gek any.
: ‘ work. aut gf,sucﬁ afficlale. He not enly created prahlem hut
;- - apnils warking enyeirenmont. <«
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Ve _ Regiatered with A/D
4'&/4JF 4 v M \"l“
/ f Grag 53 'North?asithz L x‘f'},’{_{;’,.r}} " Phone. 3z 21187 v

. . ' .;..!*'~ ‘3&‘,, j ‘V‘}‘ 'FT '!‘ '.:;1 1 - . '

: "'.P s :_.~', iy “ Ak NO NEID/1/?F"114/92/ 3740 v ,--.‘\

o ‘/ e “’1‘;“’} ’o\&‘“ ) “ FORE R .,'\.
e b ,' Erdane Goyerment of India >

Lo g ak ,roOentr&l Water Oommission - Sy
SRR ( _Nort‘h Eastem TNV, Division Ho,I . . -.'_
- Rongpm‘ part-I, Sil(:har-9 . ’
'.ﬁ'i.‘{i_‘v TR T WS DU e S
soeraad e oe, o Dated : /4}'\ /Ma,/ ‘)‘2,
: .""i SIS R L
.QE.’EJ;.QB'..' QRDER. :

IRRT

ﬁi,hrz. Ro:nan oinba,W/a—%r-II Joined as khalaai W3 f
11~ 3-8 2(¥, N) ‘and waps: promoted firgl to the grade of w/g-gr. III
[on b-10-82 andithen. to the-grade of W/3-gr<II on 1-9-80 P, N,
shri Roman Singhnig not abtnndinu office . from 16~i1-90,In spite
of geverdliin ruet:.onsa ;)oi.n his, failed to" raport ;or 'duty;

R o
\ . ’ _;r:lﬁ A"' “! J%n' oo, ..\_ '.",.T'

WHEREAS Shri Roman Singh, W/S-gz\-II was finally
raquested 10 joinihisuduties.vide Memorandun No.NEID/ 1/pF-114/91/
/75;9«-02 dated: 23~10~9.1-.0f the BXecutive Bnginee::,]}mI])j.Vn.No,I,
fTatling which 'disciplinary actionas wag to be tacen against him,
He did ot comply theingtructions, and henoe the following ch ez
Zes were framed agaj.nst\ i, 5L co

,{'1!

. .
[
v“\ R

A Art icl e-I

: that“the said Shri Roman Sinfh, while funot foning
a9 W/o-gr-II during the ‘period 1-9-86 till date trequently an
abruptly ahgeated himgelf from his duties on dal.
owithout subnidting propor lsove application(s) and without obiai-
: ning permission to, eave the head quarter s o

SR 223~1~é9 to 31~_~89 for 10 dnys.

‘‘‘‘‘

2 D 3—89 ) 21 3—89 i‘or 21 days.

"..r v.-.;.‘ . f, .

‘ . I‘.J:c"tlu.r lie arplied fo* 1eave wef 12..;._,39 to0 %0~ 5.39
ut owrstz;\yed on''31-5-89 and - apglied leave w.e,f 12-2-90 to
3-3-90 but overstayed upto 31-3-30

Since 16~-11-90 he is not attending office, for which
. . no leave appllcation or any intimation hag.been received.lde hag
not rasumed his dutiss in .spite of sesveral reminders,He. chabitu=
" ally abgents himself from duty & overstays leave, . L
S Y \'IJ’ -
Joae Mg 0. ," o
R :t.!} MU N _d;\_?i}.o;g__u
Thm. durin,g the aforegaid period anrd while functi~
oning in the aforesaid office, the said Shri Roma Singh, W/ s-gr,II
velfused 4o carry-ouwt the ingtruetions of the guperior officerg
to undertoke caleulations in November-December,' 1989 and refused
to move fp survey work in November, 1990 which mounts to insubos-
dinantion end habltudl nogligence & lack of devoticn to o.ﬁ‘ficial

dutiea.

' '

eg mentionsd bealgy '



i % ARE S edyrana v S

‘ Co RO WHERBAS the DepoartmentAinquiry wag started, whioh
an ¢onducte : fs a ¥ 3

d by shr seed Tqbay Alvi, Aselotont Engineew, Hoxth
Bagbern Inv,Sub, Divn,No, IV, UWC, Thaxmaneggar, who Was appolinted ag
the Inquiring Authority, Shri X,R,Deb,I/0 Assistant Engineer, guC,

" Woxth Eagtern Inv,Sub,Divn,No,I,CWC, Ambasse was appointed ag the

pregemting officer, Shri Roman Singh,ll/S-gr-II was called to appear
before the lnquiring authority for the hearing on 7-12-91, Accordi-
ngly Shri Ranan Singh, W/S-gr,11 participated in the hearing.He wag
not aggisted by eny defence asgistant'ghl‘oughout the Inguiry -
proceedinge,the Inquiring Authority.hags asubmittasd hie final ropord
on the bagis of orel and documentary evidences and held the ar"ti-
cleo of chargeps fraued ggainagt ShoRomon Singh, W/S-IT,The Inquiry
rveport(encloged) hag g ready been communicated to Sh,Roman Singh,

W/ 8~gr.11. The Inquiring Authority has concluded that :-

(1) ghxi Raman Singp, W/ o-gx-I11 frequentlx and abruptly
abgented himsel® -Lrom hig duties durilng the period
1=-9-86 till date,Further more,not attend office circe
16~ 11~90 for which no leave application or amy intimu-
tion hag heen receivedoHe hag not resuwmed his duties
in gplte of saversl reminders.He habitudlly absents

“himgelf from duty and overstays leave,

£11) During the aforesaid period sh.Roman Singh, ¥/S-gr-II
- refused to carry out the ingtructions of the Superior
Officers to undertexe cslculeaetions work and refused to
_move for gurvey woll,vhich amounts to insubordination,
habituel negligence end leck of devotion to officien
duties, ' _

AND WHEREAS 1t 1o considered that the conduct of the
geid Sh,Roman gingh, W/S-gr-11 is such 8s to render his further
rotention in the public service undesirable,

. AND WHRREAS gh.Roman Singh, W/S~gr.II wes given sam oa
epportunity of personal hearing and offer his written explenation,
in whioh €ho admitted the facto that he did not comply Junior
Englucer/Assistent Engineext s ordsr of 13-11-90 @.d algso admitted
that he refuged %o do cellewl aiion wWori, wiich is expecied from a
gkilled worker in the grade of W/S-gr.II. |

Now, THEREFORE, the undersigned hereby Tremoves the

| a81d Sh.Romen Singh, W 8=-gr-11 from service with effect from the

date @f issue of this offijce order,

£

Station s | / \& L

R U

g ( R.C, JHA) o
Date 3 EXECUTIVE ENGINEER (Disciplinary
To, e - S Authority)

P .

N-gh,Ronan Singh, W/S-10
0/0 Late Delliori Singh,
V111 -Rongpur part-I,P, OcRongpur part-01
Sll‘cha;!?-ff88009 ( Assam) o
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Annexure A/13

To

The Superintending Engineer,
NorthiEstern Investigation D1V1C1on-I,
Central Water Commicsion,

Shillong. A

Prayer 3~ For cancellation éf the order No.NEID/1/PF-
' 114/92/3740 dated 14.5.92 issued by the
~ Executive Engineer, NEID-I C.W.C. Rangpur,
Shlchar-9. -

Sir,

I beg to.state the following facts for your kind

concideration and favourable order.

l. _ That I joined this service in the year &%l
®Khalasi® in the office of the Executive Engineer OEID-1,
CWC, Rongpur, Silchar-9. Thereafter on 25.8.86 I.was given

. promction to the post of MWork-Sarkar®, Gr-II, I was posted

to Varioué blaces in the North-Eastern Zone.

2. | That subsequently the Executive Engineer

NEID-I, CWG Rongpur, Silchar-9, by order dated 21.10.87,
transferred'and posted me from Chailengtachrra to Belsue
confluence ¢hailenglachrra and Lalcherra;;xj

3. That during the month of August, 1989, I
applied for C/L. for 5 days from 13.8.89 to 20.8.89
(13.8.89 and 20.8.89 sundays, 18.8.89 gazetted holiday)

~and permission to leave worksite. The Executive Engineer

granted my prayer by order dated 2.9.89. However, due to
transport problem I could not report for duty before noon

on the day of joining. I applied for revised C/L, however
my salary for the month of August, 1989 has been held up.

4, | - That on 16.11.89 the Junior Engineer instructec

me to carry out data collaction work. Since it was not a

Contd... . '
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parﬁ .of my duty I expressed by inability to do the same

work. The Juniox Engineer marked in my Attendance Register

" as absent from duty from 17.11.89 onwards, thrbugh I was

present at the work site and discharging my normal duties.
As a result my pay for 27 days from 17.11.89 to 13.12.89
was withheld. |

5. That on 28.5.90, I was transferred, by the order
of the Executive Engineer, to Dhanaicherra under NEISE-I,
Ambassa; Tripura. ‘As per the order I joined Gauge and
Discharge site at Dhanaicherra. The Junior Engineer informed

me on 15.11.00 that Gauge and Discharge site at Dhanaicherra

- and that my duty had been arfénged for reservour survey.

Since I was posted by the order of the Executive Engineer,

I could. not report for duty at the survay site and I

" waited for an order from the Executive Engineer as he was

the competant authority to assign me the place of work.

‘The Junior Engineer marked.me absent for 15 days in the

month of November,:l990 and my salary was withheld.

6. That  the Asstt. Engineer, 'Ambassa by a letter
dated inforéed me that I was absent w.e.f.16.11.90
I was directed by the same letter to sttend djties immedi-
ately" otherwise disciplinaries action would be taken

against me. After receipt of the letter, I left Gauge

and Dlscharge site, Dhenaicherra and reported to the office
of Executive Englneer, NEIOD-I, Rongpur-I, Sllchar-9.

I enquired the Executlve Engineerx about the place of my duty.
But unfortunately the Executlve Engineer refused to

indicate the place of my work. I approached the Executive

Engineer on several occasions to assign me duty and to

Contd...
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indicate the place of positing, Since thén I have been atten-
ding the bffice of the Executive Engineer without any work
as<1gnment. |

7. ~ That belng disbarland and hav1ng found no
alternastive I filed an gppeal before the Hon'ble Central

 Adminktrative Tribunal for granting relief in the matter.

- The gpplication, being nuhbered as 0.A. 197/91, is pending

for disposal. In the application,'l also claimed for
conversion of 43 days (30.3.89 to 11.5.89) over time duty as
compensary duty period. I further_p:ayed for 43 days salary

for the pgriod of 12.5.89 to 31.5.890 and 19.2.90 to 22.3.90,

showing as overtime duty period.

8. That after the filing of the above appesl I was

served with a copy of charges of Memorandum dated 19.11.91.

The charges are =-

i. During the period from 1.9.86 onwards I have
‘. frequently and abruptly absented myself from
my duties without submitting leave gpplication
and without obtaingng'permission to leave H.Q.
ii. - During the period I refuned to carry out the
order of the Superior Officer to undertake

calculation work.. -

9. L That I submitted my repl? to the above charges
on 29,11.91 denying the allegation, I have stated that I

Aébaiied leave for the days I remained absent from my duties

and I carrled out my normal duty.

10. - That, thereafter I was 1nformed to appear befe#
re the enquiry- offlcer on 7.12.91. ACCOIdlngly I perticipated
on the hearing.

Contd..
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11, That the enquiry was not conducted as per the

~provisions of law and I have not been given the opportunity

of being ascisted by the defencé assistance. The enquiry

was conducted in the manner of a commary trial. The qnquirf
officer_aiso come to the conclusion as if he was the
discipliné;y.authority.

12._ - That on 14.5.92 1 was served with.an~order'iséued
by the Exeéutive Engineer remo?ing me from my service w.e.f.

the dgte of iscue of the order.

13. That the Executive Engineer, mearly the

. conclusions of the enquiry officer and passed the order

dated 14.5.92.

‘

14, - That I submit that the entire proceeding is a

vindictivg one. The alleged charges dstes back to the year
1086; o far I was not informed of any commissions of my

part.

‘15..' | That'I‘submit-that the order of removing me from

my service is too severe, compared to the alleged ommission.

It is therefore prayed that your Honour may
graciously be pleasedvtd,comsidér my case
‘sympathetiCally_and to pass an order, setting

aside the removing me from my service.

i

Yours faithfully,
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 CONTRAL ADMINISTRATIVE TRIBUNAL .
GUUAHATI  BENCH .

Original Application No, 197 of 1991

‘Data of decision s This tha 13th day of June, 1995,

The Hon'ble Justice Shri M.GiChaudhard, Vice-Chairman.

. The Hon'ble shri G.l.Sanglyine, Mewber (Rdministrative).

shri Romon Singhe

Son of Late Debohari Singha

Work Sgrkar, Grads Il

Central Water Commiseion,

North Eastern Investigation,

Division I, Rengpur 1 :
Silchsr-9 _ : cessese Applicent

By Advocate Dre NeKeSingh -
fveraua~A

1. Tha Union. of India
represented by -the Chairwan,
Central Water Cowmission,
Now Delhi

2. The Chief Enginser,
(P &1), CoV.Cey
New Oflhi L

3 Executive Engineer,
NEID-X,
Contral Water Conmiseion,

Rongpur-1
silchar-9 = - eeesssee Rogpondonts

By Advocate Sri SeAld, Ste CoGeSeCe

CHAUDHART D (V:Ce)e
Tiwe relisfs initially sought 4n the D.A. which uaa.filed on .
12.11.91 :elatad to aalaty/pay for various periods and over time

allowance for the period es pantd ad in clausas (1) tai{v) of
© ﬂ%&f?‘

f-'~
paragraph 7 of the applicatioq, Tha licant preyed by clause (vi)
. /x“ : “ Q' tf',
< s f A \ e
- tk. i F
0.':_!‘ .. ".’.f» .. g
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that he may be allowsed to join the duty forthuithe

2, Subsequently ae @ result of a disciplinary enquiry held
against him for his unauthorised absence he wae removed from

sarvice by the ordsr passed by the Exscutive Enginear, Caentral

_ Water Commiseion, North Eastern Investigation Division Nae 1

RongpuryPart I, Silchar-9 bearing No. NEID/1/PF=114/92/3740

datad 14.5.92 in his capacity as the disciplinary authority.

K The applicant thereafter filed an amendsd petition on
30,3,93 in which apert from the releifs that were 8 lready sought
originally hs haa.prayed for satting aeide tﬁa aforesaid order
dated 14.5.92 as well as the enquiry report dated 30.4,52 and

the Memorandum of Charges dated 19.11.91. -

4. The respondants had filed 8 uritten gtatemant in ansuer

to tha application as originally filed. However they have not

filud eny further written statement to the amended application,

Se Or. Singh the learnad ceunsal for the applicant etates that
the applicant had filed an appeal to the Superintsnding Enginesr,

Central Water Comaission at Shillong aggrieved by the order datéd

14.5.52 on 17.7.92 but that hae not been decidad and the applicant

has not been informed about the result of the sald appeal and
the applicant will be satiefiad at this etage 4f 'the appellate
authority is directed to dispose of the appeal on merit
expeditiously. Hs further submite that as the reliefs originally
sought in respact of galary and over time allowance are relatad
wmatters thié also &2y be directad to bs considared by the
appellate authority or such other authority of the respendants
as he m3y directe Wa think that the aub;iesion of the learnsd

counsel is quite reasonable.

Contde.. P/3
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6. . As the respondentshad not filed any written statement we
have no reason to assuma that the eppeal was not filed by the .f‘
, .
applicant ee stated, Even if the respondsnts may not have the '
opn 2/ . :
- eepy of the appeal with them the copy annexed &8 Annexure A 13

to the instant D.A. (ae amended) shall be treated as the seid

appeale

T fire All, tha Sr. C.G.5.C, submits that the request made

by the learned couneal for the applicent is fair.

In the result we direct the Suparintending Engineer,y - |
. Nerth Eastern Investigation Diviaion—l. Central Water Commission, ;
Shnlong to hear and dispoa of the applicant's appeal copy of !
‘which is at Annexure A 13 to tha CG.A. on merits and intimate the
result thereof to thn apblinant in due course.
@y We further direct the said appenato authouty to considet
— "

‘the gtiwancesof “the spplicant contained in clauses (1) to {v)

of para 7 of the amended 0.A, on’ merits and if he so deeires hn my
!! IJ

vw-—-

t., direct any other officer to go into that questien and pau ord-rs

in reppect thereof and communicate the e2me to tha cpplicant.

The appsllate ouf.horlty is directed to diepose of the appeal

within @ period of 3 months from the date of receipt of the copy

of thie ordsr and to communicata his decieion on 8ll the points to

the applicant forthwith thereaftsre

The applicant will be at liberty to adopt such remedise es

ho edvised in sccordance with lu if he is aggrhved by the decision

< of the appol).ap euthority. Sinpe the application is not decided on

. /\o merits the r.ightp and contentions of the parties ars left opan.

in the result, the D.A. ie disposed of in terms of the

aforesaig order. No'ord-r as to costs. 2

ottt o RUE COPY - ‘ '
gfafafy /

%\% #\B\qgf Sd/= VICE CHAIRMAN /

/ Soction Officor m) Sd/- MEMBER (ADMN)
. arpn Zfum@) (Farfas we
L Centrat Admidnistrativa Tif' um
i G yragfw pfue /

"‘?"2,5,4"5 BRI F 4 PRI



/

P

Res: 230107

. : BY Rbtopsreaeh o
/(jrum  SENRC 1 SHILLONG > Plane ¢ OFF ¢ 220303

HILT FIHTT
4\ w7 FeY eqor sfivgear A
- U g4 Aedqor afersa, Fdy 9 Q@ Awnt 7 vKE

adre geaq, Aufafagor, fasiv-veio gy
GOVERNMENT OF INDIA
Office of the Superintending Engineer
NORTH EASTERN INVESTIGATION CIRCLE, CENTRAL WATER COMMISSION
JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014

No. NBIC/2013/94-95/Vol.11/ /937 Date 25-9 -95

p\\ \D

Sub:

h

- To | .
\//ghri Romon Singh,

Vill. Rongpur Part-I,
P.,0, Rongpur-II ] '

Distt. Cachar(Assam)-788009

Shri Romon Singh's prayer dated 17.7.92 regarding cancellation
of order No,NEID-I1/PF-114/92/3740-42 dated 14.5.92 issued -

gy tge Bxecutive Engineer, North Bastern Inv.Divn.No,.I,CWC, -
ilchar

The above prayer of Shri Romon Singh, Ex-Work Sarkar Gr.II
as been considered and a personal hearing was conducied Dy

'fh-e, Bxecutive Engineer, North Eastern Inv,Divn . No,III,CWC,Itanagar
;' on behalf of the Superintending Engineer, North Eastern Inv.Circle,
. CWU, Shillong on 26.8.95 wherein a patient hearing was given to

'Shri Romon Singh. Accordingly, the parawise disposal of the said

. ‘prayer-is = given below:

3,

~1‘1'.. o

Shri Romon Singh joined as Khalasi on 11-3-82(not in the
year 1981 as stated in his application) and was promoted

- first to the grade of W/S Gr.III on 6.10.82 and then %o
_ the grade of _W/S_ Gr,II on 1.,9.86.

2,

 8hri Romdn Singh reported for duty on 30.10 .87(FN) at site

office below confluence of Chailengtha Cherra and lLalcherra
vide Bxecutive Engineer,North Eastern Inv.Divn.No.I,CWC,

- §ilchar's Office Order No.NEID-I/Estt-5/87/7089-99, dated

- 21410.87. ,

Shri Romon Singh proceeded on Casual leave from 13.8.89
to 20.8.89 but was found absent on 21.8.89 also.

Shri Romon Singh applied for Casual leave for the said
period after a lapse of one year of availing that leave
after several reminders. However, BExecutive Engineer,
North Eastern Inv.Divn.No,I,CWC,Silchar hes been directed
to pay the salary for the month of August, 1989 by

granting him leave from 13.8.89 to 21.8.89 as & special case.

e 2
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_ 414,~ Shri Romon Singh, in his prayer, has himself admitted his . !

inability to carry out the work assigned by the concermed

; | Jr Engineer, his immediate officer, who is vested with the

powers of assigning duties to the staff at site as sive

| in-charge. As per rules, Govt. officers enjoy powers to

' get the work done from the staff attached to them. Mere
presence at place of work does not entitle any Government
official to receive the pay for the said period as per
CCS/CCA Rule " No.11(7)(4iii) which states that " No
payment has to be made in case the official does not work".
Accordingly the action of the Executive Engineer,
North Easterm Inv.Divn.No.I,CWC, Silchar is endorsed.

5&6. As per his prayer, Shri Romon Singh was transferred %o
Ambgssa, Tripura by the Executive Engineer, North Eastern
Inv . Divn.No.I,CWC, Silchar on 28.,5.90 and joined the G&D
site at Dhonaicherra. is per his own statement, he refused
to carry out the instructions of his immediate cfflcexr {0
report for duty at the Survey Site and weited for another
order from the Executive Engineer,North Bastern Inv.Divn.No.I,
CWC, Silchar without performing his duty. Asstt.Engineer,
, Ambassa had, in fact, issued letter stating that he was
. absent from duty with effect from 16.,11.90 and was warned
that he should attend to his duty immediately otherwise
disciplinary action would be taken against him, As per
. , his own statement he defied the orders of the Asstt.Bngineer
- and he proceeded on to the office of the Executive Engineer,
North Eastern Inv.Divn.No.I,CWC,Sklchar and remained absent
without permission. Further, Executive Engineer, North
Bastern Inv,.Divn.,No.I,CWC, Silchar took disciplinary action
against Shri Romon Singh and had to chargesheet him by
setting up a Departmental Inquiry Committee, Shri Romon Singh
did not carry out the instructions of the officer in-charge
and continued to absent himself from duty. His plea that
he will obey the orders of Executive Engineer only and not
that of the officer in-charge, is not valid in Governmental
working. Therefore the actions of the concerned officers of
North Eastern Inv.Diwn.,No,I,CWC, Silchar are endorsed,

T T e vttt — L -

Te No officer can perform overtime duties at his own will :
without any direction from the competent authority. In fact
prior permission of the competent authority is regquired for
performing overtime duties, In this case, the concerned

v Jr.Bngineer had clearly instructed on the Attendance Register
~ itself that all the staff should avail their weekly off and
no claim for overtime would be entertained, The claim of
Shri Romon Singh cannot,therefore,be accepted,

3
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The chargesheet was issued to Shri Romon Singh vide Memo s
No .NEID-I/Conf-1/91/359-60 dated 19.11.91. A Departmental

Inquiry was conducted against Shri Romon Singh as per- <
provisions contained in the CCS/CCA Rules by the Assti.Bngineer,
NEISD=-1V,CWC,Dharamanagar. Option was given to

Shri Romon Singh to intimate the name of the Defence */
Assistant who can help him during the Inquiry proceedings

but he did not opt for the same. The inquiry was conducted

a8 per norms and his written statement was aleo recorded.

The summary of the Inquiry proceedings was also signed by

Shri Romon Singh, As per this summery, Shri Romon gingh

admitted his refusal to do the official work asaigned to

him and also agreed that he did not comply with the orders

of his syperiors. The report of the Inquiry was also

communicated to Shri Romon Singh by the Disciplinary

Authority. The Inquiry Authority i.e. Asstt.Bngineer,
NEISD-IV,CWC ,Dharmanagar has not acted as Disciplinary

Authority on any count. The disciplinary action was

actually taken by the Executive Engineer, North Bastern

Inv, Divn.No,I,CWC, Silcher, the Disciplinary Authority.

Since the Inquiry established the charges against

Shri Romon Singh, W/S Gr.II, he was removed from

service by the Bxecutive Engineer, North Eastern Inv.Divn.No,I,
CWC, Silchar vide Office Order No NEID-I/PF-114/92/3740-42
dated 14.5.92, The decision is endorsed,

The Deparimental Inquiry was conducted as per existing
CCS/CCA Rule etc, and without any bias, capricious and
vindictive attitude. In fact Shri Romon Singh was given
all the opportunities to join his duty before a

chargesheet. was issued to him,

Shri Romon Singh is not amenable to discipline and is an
unwilling worker as has already been explained in the
foregoing paraes, Hence the action of the Executive Bnginser,
Noxrth Bastern Inv.Diva.No.I,CWC, Silohar is endorsed,

Cope Yo
T 22°:09:95

(Ra jesh Dheam)
Superintending Engineer -
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GOVERNMENT OF INDIA
Office of the Superintending Engineer

NORTH EASTERN INVESTIGATION CIRCLE, CENTRAL WATER COMMISSION
JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014

No. NEIC/2013/94=95/Vol.11/ /935 ;35 Date ) 3. -98

To
Shri Romon Singh, -
Vill .Rongpur Part-I,
P.0. Rongpur-ll,

Distt, Cachar(Assam )=788009

Ref: 1o 0.4.0,197/91 by Shri Romon Singh, Vs.,Union of India
. ¢ before Hon(ble EAT Guwahati Béggh: ’ )

2, Decision of Hon'ble CAT on O.A.§0,197/91 dt.13,6.95,

3, This office letter No.NEIC/ZOI3/94—954V01.II/Q-78
dated 12.8.,95 and subsequent hearing by the

Exeocutive Engineer,North Bastern Inv.Divn,No.III,CWC,
Itanagar on 26,8,95:

The Hon'ble CAT, Guwehati Bench vide their decision at
Reference No,2 have directed Superintending Engineer, North Bastern
Investigation Circle,CWC,Shillong to_ consider the grievances
contained in clauses i) to v) of Pafa-7 of tbe amended O.A. on
merits, Accordingly, & hearing was conducted by Shri D.P.3ingh,
Executive Engineer,North Bastern Inv,Divn.No,III,CWC,Itanagar
in the office complex of North Rastern Inv.,Diva.No.I,CWC,Silchar
on behalf of the Superintending Engineer,North Baster Inv.Circle,
'CWC, Shillong, The following decisions have been taken: :

1) Salary/Pay for the period from 12,5.89 %

Bxecutive Bngineer, North Bastern Inv.DivnNo,I,C¥C,Sildiar
has been directed to declare the geriod as 'dies-nont! in
view of the fact that Shri Romon Singh has absented himself
from duty for the said period. @vertime allowsnce is not
admissible. : .

ii) Selary/Pay for the month of August, 1989 - _

Executive Engineer, North Bastern Inv.Divn.No.I,CWC,Silchar
has been directed %o accept the revised leave application

of Shri Romon Singh as & 'special case' for grantmg leaves
and make payment for the month of August, 1989,
' -— o - 2-
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Salery for the period from 17.11,89 to 1%3,12.89
Shri Romon Singh has himself admitted that he did

.not work for the sald period. Hence Executive Bngineer, ¢

iv)

North Eastern Inv.Divn.No.I,CWC,Silchar has been
directed to declare the period as tdiea-non',

Salagry for the period from Nov'QQ'tg till date

Shri Romon Singh remained absent from duty despite
several reminders, therefore his pay for the period
is not payable under CCS/CCA Rule No.11(5)(111).
Executive Engineer,North Eastern Inv.Divn.No.I,

CWC, Silchar has been directed to declare the period
upto his removal from service as ‘dies-non', He 18
not entitled for his pay after removal from service.

Overtime Allowance for the period from 30,3,89 to 11,5.89

The instructions of Jr.Engineer on the Attendance Register
that no Compensatory Holiday oxr overtime Allowance

will be made to any of the steff and they should take
their weekly rest only is walid, The claim for payment

of overtime allowance for the period 30.3.89 to 11.5.89

is not admissible.

(Rsjesh Dham) 2= 7" 7°
Superin ending Engineer
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',gw;cn ORDER -~ *_ 7

In supercession &d this office order NO.NEID=1/
Eatt, 18/5826-29 dl'...2-9-89.8h:i m SWh.EXQ“/S'II 18 hereby
granted reviscd casual leawe ~  "apecial case' alongwith statioa
leave permission as detailed below 1= A

13=8n89 «sunday
. ’ ' ' 14w8=89 = casual lcave=l day
‘ ' ' 15-0=09 3 - Gazetted holiday.
L . 16=B=89 to 19~0-89= casual lcave~4 days.
- 20m8+39 w sund“:f e
21w8=89 = gagual leave=1 ddy.

‘. T e Ny _,‘i‘ctaloaauallqavqgg'ays.

\

ch)/
o I e, (B.K.Karjee) ‘
. . . - 1/p Exmcutive Lngancer

Copy so~ .

1« The ¥yperintending Engincer MELC ,CWG ,8hillong. with refervaca
" %o his lettur NONEIC/2013/94~05/V0ke31/1934 dte2i~3-95.

The Acaoounts Branch,Pivn.office.The unpaid amount of ®.1357/=
of shei Roman 3ingh,Bx.W/8-I1 being salary for the month of
Augusti89 may be reloased and amount remitted through H.0 to

 8hri Roman Bingh,8/0 Lt.Dekohari Singh,Vill.Rongpus parts=1,
POBL.OEEL00. RONgPUE PAFt~1I 31lchar=Je o 8).

a7 snxi Roman Singh, for information. WeX.to his revised casual
_© leave application dt. 16=7-90,

.
¥

o %”v?.

(B.K.Ka:jee)
i/ BExsgutive Engincer
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IN TUE CIENTRAL ADMINISTRATIVE
fWed in Cowt TRIBUNAL ,GUWAHATI BENCH,

on{ﬁ:&Zﬁk ...... | : GUWAHATI .

4

-

. NARQ&*&Q*‘ ., . \\S
' Court Master In the matter of :- \

0.A.No,10 of 1996
Shri Roman Singh- Applicant.

o

~Versus-

Union of India & Others.

Rc spondents.

!_ ‘Written statement for and on hchalf of Respondent
! ' f- ' KO‘.I.?.;B & ’io
; A
|

I, P.S.Mandal, bkxecutive Ingincer, Morth Fastern Inv.

Division No.I, Central Jacer Cormiusion,Rongpur,Silchar-9

[RPURS

do hereby solemnly affirm and say as follows :=

- - ',.. / .
1. That, I am thu “n cutive Ingineer, North

Fastern InveDivn.No.I Cdc,dongpur part=1,8ilchar-9 and

Rk e
AT e

ccquainted with the facts and circumstances of the casc,

1

I have gone through a copy of the apnlicction and have

understood the cohtents thercof. Save and excopt

o
s>

whatever is specifically admitted in this written statew

-
_——— e e —

v j ment, the other contentions and St-tements may be deemed
Pl R to have been denied. I am competent and authorised to ’
ﬁ i : file this written statement on behalf of the Respondents
; . Mo.l to 4.

P

“‘»

' 2. " That the respondents beg to state that

statemeonts made in paragraph 6(1) of the application

are gorrecte.

°oe .p/2u £

/e £58 j;

Addl Contrzl Gows.

Stand.ng Connael.



UL S

B S e L

- 3.
ﬁ6{2) of the aypfication the respondents ixg to state tinat

_.$°i
' -.6(4) of the appl1cation the respondents beg to state that

Hz S“II .

' !

—2&

&

b
That wiEh regard to slatements made in paragreph

nt i.c-thu then TID-I,
now renamed as Morth Eastern Inv.Divn.Mo,I,CWC,Rongpur part-1,
Silchar-9 as KHALASI w.c.f 11-03-82 (F.N) in pre-reviscd
scale of pay of %,196-3—826~EB—3~232/~ As such it ig found

the. applicant joined in this Depart..

. that the year 1981 statcd by the petigioncr is not correct.

FurbBher it is stated that he was promoted to:the grade of
WORK SARKAR GRADE~IIT w.e.f 6-10-82 and then to the Grade
of WORK SARKAR- GRADE—II on 01~09-86,

4. That with regard to statements made
6(3) of the application. the respondents have no

ia paragraph
comments,

That with regard to statements made in paragraph

the applicant applied for casual leave W.e.f 13-8-89 to

" 20-8-89 which was sanctioned vide this office order No.NEID-I/

Estt.18/5826-29 dt. 2-9-89, From his statement,on expiry of
his scheduled casual léave, he could not repont for duty on
21-8-89 fore noon and joined on the afternoon which led to

: absence on 21-8-89. However lateron This was élso regularised
.~ after receipt of his revised C.L application.Subsequently

his pay for 8/89 was prepared and remmitted by M.0 on 29-9-95
at his residence. But the M.0 was returned undisburshed by
the Post Office stating that the M.0 was refused by the
accepter. So the payment for the
ready for disburshment.

beriod is question is

6e That with regard to statements made in para 6(5)
df the application the respondents beg to state that as per
the norms Work Sarkar Grade—II is supposed to carryout the
following works.
1., To assist the Officer in-charge in works.
ii. Any duty assigned,by the Officer-in-charge.

Unskilled workers ape‘recruited in the grade of
Khalasi
gained,they are promoted to the grade of semi~-skilled
Cateyadries i.,c W/S-III

Thus thesel

and -on the basis of trainingy ac well. as experience

& then to sxilled categories i.e
statf are trained to do the simple &

ocop/3o..
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routine calcu;ations sSucih 48 gauge-discharge calculation

based on pre~decided guidelines. After his prométion in

this regard, and as per record he was also carrying out
. the above calculations since long,even in the absence of

Junior Engineer. Hence his statement does not commensurate

" that 'Calculation’ is not his duty or he does not know

calculation work. In fact on restriction tc certain undue
liberty like prior perinission wlille proceeding on leave

and on impositing certain discipline in the site he started

"{ refusing to carryput the routino vorits including calcula-
‘' ticns and subsequently he to=tally refused to do any workx.

L | .
'This lead to markihim]ansant from. 17~11-39 to 13-89, though

'fhe vas physicalljjpreéent at the site. However in response co
4

v

the directives of Hon'ble CAT on O.A ¥5.197/91 dt.13-6-95 a

thearing was conducted and directive was issued to declarc
: .

‘the period 17-11-89 to 13-12-89 as "dies-non".

3

17 That ‘with regard to statements made in nara

6(6),6(7) & 6(8) of the application the respondents beg
to state that the Executive Engineer,vide letter No.NEID-I/

Estt.20/3440~49 dt.28-5~90 transferred Shri Singh to

: Dhanaichera underﬂNEISb-I,Ambassa.Accordingly his.head-

‘quarters was fixed at Dhanaichera. He was not assigned

. any specific work by Ex.Engineer dierctly as the specific
"work is normally- assigned by the Junior Engineer concerned

uniess otherwise .mentioned. The cleeing of G&D site is not
related to his case as it is obvious that a staff cannot be
transferred to a place where a work site was scheduled to

.. ke -closed. So his statement in this regard does not Justify

.at all, Moreover the survey work was operated from the same

"H.Qé.(phanaichera) under the same JE under whom he joined
'"duty on 13-11-90'50 not obeying the instruction of Junior
- Engineer for survey work was treated as neglegence of duty

and subsequently absence from actual working Spof vee.f 16-11-90

8. : That with regard to ¥ars stotiments made in

mara 6(9) of the application the respondent beg to state that
Sh.®cnman 8ingh, proceed.d on two days casual leave on 12-5-89
but absented till 31-5-89 witnout any intimation.Subsequuntly
he applied for Earned icave on the ground of his Sisv:r's
marriage for 1Y days wW.c.r 12-5-89 suffixing 31-5-89 as closcq

0.p/4.0
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holiday alongwith the leave was found to be incorrect. In

splte of several reminders.Sh,Roman Singh failed to

S _ . submit revised leave application till date. Regarding
S C _ éver time work, Prior permission of competent authori-
tiea(E.é) ie'required.lThe concerned JE has given
instructions that all their staff should take weekly rest
ime claim would be. entertained. Thus there is

& no overt
| . no case of 0.T.A at all.

" : - 9 . That with regard to para 6(10) of the
;? application the respondents have no information.

5r ‘10. That the respondents beg to state that
o jthe statements made in paragraph 6(11) & 6(12) of the

by application being matter of record are admitted to be

{h _correct.

’; 11. o That with reaard to para 6(13) of

the application,the respondents have no comment.

' ' 12, That with reference to paragraph 6(14)

} . R . . )
Lo of the application the respondents beg to state that he
foo , was actually allowed to accompany the Defence Assistance

! . vide the letter No.NEISD~IV/Camp-Sil/91/3-2 dt.29-11-91
3 - of the Exquiry officer.
%; 5{-  x | ﬂ That with reference to the statements
. | : ; .

; made -in pagagn?phs 6(15) to 6(22) of the application
* the respondents beg to state as follows - ‘

T — .
i R S,

L
L

———— ——— *

%§ ‘Phat with regard to relief sought
. : for against the impugned orders mentioned in paragraph
UM " 3 of the application namely Annexure A/12,A/15 and A/16,

’ : ‘The respondents beg to state that the disciplinary
: o proceediégs against Sh.Roman Singh was conducted as per
_prqvio4o§é contained {n CCS rules and for which Sh.Naseed
‘ Iqbal’Alﬁi.Asatt.Engineer.NEISD-IV.CWC.Dharmanaqar was
o . appointed as Inquiring Authority vide thie 0+0.NONEID=I/
! _ P?-i;4(3)791/8060-63 dt.23-11-91 to enquire in-to the
charges f%amed against Sh.Roman Singh. In addition Sh.
o S KoRoDﬂb,I/c AE ,NEISD-I ,CWC ,Ambassa was also appointed as
A the presenting Officer v.de T.0.0.No.NEID-1/PF=114(B) /91/
8163=72 dt,26-11~91, Accordingly the Inquiring

_rAuthority issued  -—=

9°'P/$f'°.
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a l*Ltcr to Snh.Ro.aan Singh to apxar before the
prartmental Encuiry asuthority Ixkum on 7-12-91 vide
letter No. NEISD-IV/Caap-Sil/U1/3-2 dt.29-11-91.Whercin
it was clear .the coption was giwven to Sh,Roman Singh to
intimate the name of the Defence Assistant, but he
didnot ask for the samc. Tuether Inquiry was conducted
in his presence and statement of Sh.Roman Singh was ‘also
r;corded,Sh'Roman Singh admitted before Inqulry Authority
hls refusal/reluctance to do calculation work ¢te and

.. . also agreed.that he did not comply JE/AE's order. The

'-Fnou;ry Authorlty submitted its final report to the

disciplinary author;ty, the opy of the same.report was
also communicated to Sh.Roman Singh,vide letter No. #l:ID-
I/PE=114/92/3449-50 dt.30-4-92, thus a reasonable oppor-
tunity was given to defend the Enquiry Report. The Depart-
mental Enquiry was conducted without any bias, capricious

- apd vindictive attitude. Since the Emquiry established
. the charges against Sh.Roman ®ingh, he was removed from
" service vide £.0,0.No.NEID~I/PF=114/92/3740-42 dt.14=5-92.

-

?
+

P . . i
f 14. . That the respondents!beg to state that as per
the Hon'ble Tribunal's order dt.13-6-95 the appellate
éuthority in the present case the Superintending Engineer,
NElc.ch.Shillong was’directed'to dispose of the appeal
‘oh merit ekﬁéditously. In this regard the respondents

bég to state that necessary compliance was done by

giving a chance of pcrsonal hearing and for which Sh.D.P.
Singh,Ex. Engineer NEID-ITI,CWC,Itanagar was deputed to
hear the grievances of the applicant on behalf of the

SE, NEIC, CWC, Shillong, accordingly a patient hearing

s

~ was given to Sh.Roman Singh on 26-8-95 at 11.00 A.li in
the office compléx of the Ei., ﬂFID—I,CWC,Siichar.

Further as per directions.of .the Hon'blce
fribunal's order dt.13=-6~95, the grievances of the
applicant as ;on'ainud in clauces (i) to (v) of para-7
of the ammend?d O.A w:re also decidcd and £inally
i éiSpoSGd'Offof :

15. That the applicants is not entitled to any
relief sovght for in the anplicaticn and the same is
iiable to dismisscd with costs.
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'from the records of the case.,

‘-of May 1996 at Sllchare

’ R b ' . o -0
= = 6% J
' z ‘ - oo L ) %
A - L R
ﬂ6- Y L3 . .
: Verification .
~ . . . - /
N i - .

I, P.b.Mandal Executlve Englneer, North

'Eastern Investlgatlon Div1smon No.I, ,CWC Rongpur part-l
eSLlchar-Q do hereby declared that the statements made in

the wrltten statement are true to my knowledge derived
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